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20.307 	The claim of the applicants is that 

the applicants have1promoted to the 

post of Assistant F gineer from 2001 

and they have join d in the C.PW'1) as 

junior Engineer n 1 the year 1988 to 

1991. The grieva/ce of the applicants is 

that the vacan ies against which the 

applicants ha e beep appointed though 

pertain to th previous years but the 

seniority ha, e been allowed to the 
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	The daim of the applicants is that 

th e  app)icants have promoted to the 
This application is in fo;r n. 
is fiicd/C F. for RS, .o;. 	 pOSt of Assstant Engineer from 2001 
depositcd vd 1PO/13D 
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el;gble to be promoted to the past of 

Assistant Engineer. The claim of the 

applicant is that they should have given 

notional promotion as Assistant 

Engineer. The other Bench of the 

Tribunal including the Principal Bench, 

New Delhi aikw&i the notional seniority 

in the similarly stuated persons. 

• 1 have heard MrA.Ahnied learned 

counsel for the applicant and Ms.U.Das 

	

1, 	J 	rJ 	 learned 	AddLCSG.S.C. 	for 	the 

psf. Fespondents. When the matter came up 

for, hearing the learned counsel for the 

respondents has submitted that she 

would like to take instructions. 

issue notice on the Respondents. 

Post the matter on 7.5.07. 

Member 	 Vice-Chairman 

Im 

7.5.07. 	 Coim3el for the respondents prays 
cr time to file written statement. Four 

weeks time is :rranted to file written state-

L 	 ment. post the matter on 7.6.07. 

im 
	 Viee-Cha..rman 

7.6.2007 	Post the, case on 9.7.2007 for filing of 

reply statement. 

Vice-Chairman 
/bb/ 
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9.7.07. 	Counsel tbr the respotident WAhted time 

to file written stiitenient. Let it be done. Post t h e 

matter on 7.8.07.. 

Vice-Chaitnin 
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27.8.07. Judgment delivered in open Court. Kep 
in separate sheets. Application is disposed of. 
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Whether Reporters of 1. cal papers may be aflowed to 
see the judgments? 

To be referred to the Reporter or not? ,/VV 
Whether to be forwarded for including in the Digest 
Being complied at Jodhpur Bench11,, ther Benches? 

Whether their Lordships wish to see the fair copy of 
the Judgment? 

Judgment delivered by Hon'ble Vice-Cl 
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CENTRAL ADMINISTRATIVE TRIBUNAL: :GUWAHATI BENCH. 

(O.A. No 74 of 2007) 

DATE OF DECISION 2:7 .8.2007.. 

tlr.S.M.Bangshiary & Ors. 	APPLICANT/S 

ADVOCATEFOR THE 
Mr.Adil Ahmed, 	APPLICANT(S) 

- VERSUS- 

Union of India & Ors. 	RESPONDENT(S) 

Ms.U.Das, AddLC..G.S.C. 	 ADVOCATE FOR THE 
RESPONDENT(S) 

COMM 

HON 'BLE MR. K. V. SACHIDANANDAN, VICE-CHAIRMAN 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 

Original Application No.74 of 2007 

of Orden This the 27' Day of August. 20074 

HON'BLE MR.K.V.SACHIDANANDAN, VICE•cliAIRMAN 

Shri Sashi Mohan Bangshiary 
Son,  of Shri Durgeswar Banshiary 
Assistant Engineer(Civil) 
Guwahati Central Sub-Division-fl 
CPVD, Kotabari, Guwahati-35 

Shri Ramen Borah 
Assistant Engueer(Civll) 

• Guiahati Central Sith-Divlslon-1 ,CRPF Group Centre 
CPWD, Guwahati-23 

Shri Hemen Chandra Rave 

	

• 	Assistant Englneer(CivIl) 
Tezur Central Sub-Division-i 
Near Mahabhairab New Market Tezpur Dig. 
Sonitpur 
Mrs. Saraswagti Knowar 
Assistant Engineer (P) 
Tezpur Central Division 
Near Mahabhairab New Market Tezpur Diet. 
Sontpur. 

Shri Lakhya Ram Patir 
Assistant Engineer(Civil) 

	

• 	l(hatkoti Central Sub-Divjision'l 
CPWD, Group Centre, CRPF 

• 'Khatkcti, Dist: Karbi Anglong 

Shn Lohit Sonowal 
Assistant Engineer(Civll) 
Mobanbari Avalation Sub-Division 
CPWD, Mohanbari Air Field 
Dibrugarh, Dist:Dibrugarh 

Shri Diken Chandra Boro 
Assistant Eenglnear(Electrical) 
Eleótrical Mechanical Sub-Division. 
Doonidooma CPWD 
Doomdooma-78e151 

L. 
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8. Shrl NgiI Khanpau 
Assistant Englneer(Civil) 
Manipur Central Sub-Division-li, 
CPWD,Tulihal Aliport, 
Imphal-795 140 
Manipur. 

Shri Rarnesh Chandra Das 
Assistant Engineer (Civil) 
Dimagiri Central Maintenance 
Sub-DivLjision-II,IBBR CPWD 
Dimagirl (Tlabung) 
Mizoram 

Shri Suresh Pal 
Assistant Engineer (Civil) 
Dimagiri Central Maintenance 
Sub-Division-1.IBBR CPWD 
Dimagiri (Tiabung) 
Miram 

Applicants 
By Advocate Mr.A.Ahmed, 

-AND- 
The Union of India represented by the 
Secretary to the Government of India 
Ministzy of Urban Affairs 
Ninnan Bhawan, New Delhi-il 

The Director General (Works) 
Central Works Public Departmant 
118-A, Nirman Bhawan 
New Delhi41001l. 

The Director (Administration) 
Central Public Works Department 
Nirman Bhawan, 
New Delhi-i 10011, 

Respondents. 
By Advocate Ms.U.Das, AddI.C.G.S.C. 

/dill 
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K.VSACU1DANANDAN. V.C: 

The case of the applicant is that the applicants become 

eligible for being considered for promotion to the poet of Assistant 

Engineer under the Departmental Competitive Examination. However 

the Respondents did not hold the Examination in time resulting 

various litigations. The Respondent notified the Examination through 

advertisement declaring 391 vacancies to the post of Assistant 

Engineer for the years from 1993-1994 till 1999. The applicants 

appeared in the said examination and duly qualified the same But the 

Respondents did not declare the result for all the vacancies year wise 

The result for the remaining 65 vacancies year wise subsequently 

declared by the Respondents, but the seniority have been allowed to 

the applicants from the year 2001 only. On the other hand those 

persons who were appointed to the post of Executive Engineer CPWD 

on seniority basis were allowed the notional seniority w.e.f. the dates 

from which the vacancies have been available to the appointment 

According to the applicant some similarly situated persons has 

approached the Central Administrative Tribunal, Principal Bench, 

New Delhi by filling O.A.No.271012003 Shri Vijandar Singh and others 

and O.A.No.1280/CH/2003 by A.P. Garg and Others before the 

Hon'ble CAT Chandlgarh Bench, accordingly, the Principal Bench, 

CAT, New Delhi and Chandigarh Bench granted the Notional seniority 

from the date and the years In which vacancies arises against which 

the applicants are shown to have been appointed as Assistant 

Engineer, CPWD. The instant applicants being similarly situated with 

those persons were not the said benefit. As such they filed various 

A 
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Representations before the Respondents, but the Respondent did 

not take any action In this regard. Being aggrieved the applicant has 

filed this O.A. Seeking the following reliefs: 

"8.1) That the Hon'ble 
Tribunal may be pleased to 
direct the Respondents to give 
notional seniority to the 
applicants from the date and 
year when vacancies of 
Assistant Engineers arose with 
all consequential benefits. 

8.2) That the Hon'ble Tribunal 
may be pleased to direct the 
Respondents to allow 
seniority to the applicants, 
w.e.f. the dates and the 
years in which vacancies 
against the applicants have 
been appointed were 
available. 

8.3.) To pass any other 
appropriate relief or relieves 
to which the applicants may 
be entitled and as may be 
deem fit and proper by the 
Hoñ'ble ThbunaL" 

I have heard Mr.A.Ahmed learned counsel for the applicants and 

Ms. U. Das learned Addl.C.G.S.0 for the Respondents. When the 

matter came up for hearing the learned counsel for the applicant has 

drawn our attention to the Office Order dated 23.02.2006 (Annexure 

-J) which is reproduced as follows:- 

[I) ;i Q ('  

"In partial modIfication 
of this Office Order even 
number dated 23.02.2006, 
the undersigned is directed 
to say that in cmpliance to 
the directions of the Hon'ble 
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CAT., Chandigarh Bench in 
O.A.No.1260/2003 by its 
order dated 29"  July, 2004 

1 in 
the case of A.P. Garg & 
Others Vs. UOI & Others, the 
undersigned is directed to 
say that notional seniority be 
fixed as per merit with date 
of joining as 1 July of the 
relevant year of the vacancy 
in respect of those who were 
a party in the case. Rest will 
remain same." 

In this matter also the Notional Seniority has been fixed as per 

seniority. He also produced the a letter dated 22 .5.2007 which quoted 

as follows:- 

"In compliance to the directions of 
the Hon'ble CAT,(Principal Bench) 
New Delhi in O.A.No.1105/2006 by 
its order dated 2.4.2007 in the 
case of Ashok Meena & Others Vs. 
UOI & Others, notional seniority is 
granted to the Assistant 
Engineers (Civil & Elect.), who 
were party (as per enclosed 
Annexure) in the case and were 
appointed on the basis of Limited 
Departmental Competitive 
ExaminatIon, 1999, w.e.f 1 July of 
the year in which the vacancies 
arose. 

This is subject to the 
outcome 	in 	the 	CWP 
No.19316/2005 in the Hon'ble 
High Court of Punjab and Haryana 
and CWP No.118812005. in the 
Hon'ble High Court of Delhi." 

It is contended that the case of Ashok Kumar Meena & Others Vs. 

UOI & Others and in compliance of the directions of the CAT, 

Principal Bench New Delhi, Judgment, 0. A. No.1105/2006. The 

Counsel for the applicant has submitted that he will be satisfied if 

directions is given to the Respondents to consider and dispose of the 

same within the time frame. Counsel for the Respondents has 

- 

H 	 •1 
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submitted that she has no objection if such direction is given. In the 

interest 	of justice, 	this 	Couzt directs the applicant to make 

comprehensive 	representation individually BEFORE THE 2"  

respondents within 15 days from the date of receipt of this order and 

on receipt of such representation the Respondent No.2 or any other. 

competent authority shall dispose of the same within a time frame of 

three months thereafter with considering the above observations 

made by this Court. 

O.A. Is disposed of accordingly at 'the 

admission stage itself. There shall be no order as to costs. 

(K.V. SACHIDANANOAN) 
VICE-CHAIRMAN 

LM 
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IN THE CENTRAL DM RAWE TRI 3UNAL, 
GUWAHATI B eThrOUW?FIATI. 

(An Application Under Section 19 of the Administrative Tribunals Act 1985) 

ORIGINAL APPLICATION NO. 	Al OF 2007. 

Shri Sashi Mohan Bangshiay & Others 

0 

...Applicants 
- Versus - 

The Union of India & Others 
Respondents 

INDEX 

SL No. Ajuiezure Paallculars Page No. 

I ... Application I to 12 
2 ... Verification 

3 A T)ped copy of the Recruitment Rules for the 
post of Assistant Engineer, C.P.W.D. was j4. 14 
published in Gazette of India,June 21,1997.  

4 B Typed copy of the Judgment & Order dated 
15.02.1999 passed in O.A. No.2239/1998 
with O.A.No.2526/1998 in Kamal Kishore 
Joshi & Others —Vs- Union of India & Others 
and Sudama Prashad Shanna & Others —Vs- 

_____  Union of India.  
5 C Photocopy of the Notification for filling up 

the post of Assistant Engineer. (Civil) and , 
Assistant 	Engineer 	(Electrical) 	dated ° 
16.09.1998.  

6 D Photocopy of the relevant portion of the 
result of AE (C.P.W.D.) L.D.C.E. 1999 dated ... 39 
16.02.2001.  

7 E Photocopy of the Extract portion of the 
4 	_ - 41 Office Order No.216/2001dated 28.09.2001. 

8 F Photocopy 	of the 	Office 	Memorandum 40 
No.29/I 12002-EC-ffl dated 04.06.2002. - 

9 G Photocopy 	of Order No.29/7/2002-EC-ifi 
dated 04.09.2003. 

10 H Photocopy of the Judgment & Order dated 
13.05.2004 passed by the Hon'ble TribunaL 
Principal 	Bench, 	New 	Dethi 	in 
O.A.No.2710/2003.  

11 1 Photocopy of the Judgment & Order dated 
29.06.2004 passed by the Hon'ble Tribunal, 
Cbandigarh 	Bench, 	Chandigarh 	in 
O.A.No. I 260/CH/2003.  



12 3 Photocopy of the Office Order No.8/26/2005- 
EC-ffl dated 22/23.05;2006.   60 

13 K-K.... Photocopies of some of the Representations 
filed by the instant Applicants before the 6 1 	Th 
Respondent No.2.  

14 L. Photocopy of the Judgment & Order of 
Hotfble 	Central 	Administrative 	Tiibunai - 
New Delhi in R. K. Nafaria —Vs-Union of 
India in O.A.No.605 of 1987.  

Date: 19 0 3OOc,. 	 Filed By: 

Advocate 

.14 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH:: GUWAHATI. 

(AN APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE 
TRIBUNAL ACT, 1985) 

ORIGINAL APPLICATION NO. 9-  4 OF 2007. 

BETWEEN 

Shri Sashi Mohan Bangshiary & 9 Others 
.........Applicants 

- Versus - 

The Union of India & Others 
Respondents. 

LIST OF DATES AND SYNOPSIS 

1988 to 1991 	The Applicants herein joined in Central Public Works 

Department (in short CPWD) under the Respondent 

No. 1 as Junior Engineer on different dates in the year 
1988 to 1991. 

1993 to 1997 	The Applicants become eligible for being considered 
for promotion to the post of Assistant Engineer under 

the mode of Limited Departmental Competitive 

Examination. However the Respondents did not hold 

the Examination in time resulting various litigations. 

15-02-1999 The Hon'ble Tribunal Principle Bench New Delhi, in 

case of Kamal Kishan Joshi and others -Vs- Union of 

India and Others while interpreting the rules directed 
the Respondents to hold the LDCE vide its Order 
dated 15-02- 1999. 

16-09-1998 	The Respondent No. 2 notified the Examination 
through advertisement declaring 391 vacancies to the 
post of Assistant Engineer for various years as 
starting year from 1993- 1994 till 1999. 

(4 
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16-02-200 1 	The Applicants appeared in the said examination and 
duly qualified the same. However the Respondent did 

not declare the result for all the vacancies in one go. 
The result was declared in respect of only 336 
vacancies year wise. 

	

0 1-02-2002 	The result for the remaining 65 vacancies year wise 

was subsequently declared by the Respondent. It is 

humbly submitted that the vacancies against which 

the applicants have been appointed though pertain to 

the previous years but the seniority have been allowed 
to the applicants from the year 2001 only. On the 
other hand those persons who were appointed to the 
post of Executive Engineer CPWD on seniority basis 

were allowed the notional seniority w.e.f. the dates 
from which the vacancies have been available to the 	U 

appointment. 

	

04-09-2003 	The Respondent rejected the claim of the notional 
seniority to the Applicants. 

	

13-05-2004 	The Hon'ble Principle Bench CAT New Delhi, allowed 

the notional seniority in the similarly situated person's 
case. 

	

29-06-2004 	The Hon'ble Tribunal Chandigarh Bench allowed 

another case of similarly situated persons on notional 
seniority. 

22/23-05-2006 	The Respondent No. . conveyed that notional seniority 
has been fixed to those Assistant Engineers only who 
were parties in the aforesaid cases and the rest will 

remain same. Thereafter the instant Applicants filed 

various representations in different dates but the 
Respondent did not considered the same till date. 

Hence this Original Application for seeking justice in 
this matter. 

cA 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH:: GUWAHATI. 

(AN APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE 
TRIBUNAL ACT, 1985) 

ORIGINAL APPLICATION NO. 	OF 2007. 

BETWEEN 

Shri Sashi Mohan Bangshiary 
Son of Shri Durgeswar Banghiary 
Assistant Engineer (Civil) 
Guwahati Central Sub-Division-Il 
CPWD, Kotabari, Guwahati-35. 

Shri Ramen Borah 
Assistant Engineer (Civil) 
Guwahati Central Sub-Division-I 
CRPF Group Cene. 
CPWD, Guwahati-23. 

Shri Hemen Chandra Rava 
Assistant Engineer (Civil) 
Tezpur Central Sub-Division-I 
Near Mahabhairab New Market Tezpur Dist: 
Sonitpur. 

Mrs.Saraswati Konwar 
Assistant Engineer (F) 
Tezpur Central Division 
Near Mahabhairab New Market Tezpur Dist: 
Sonitpur. 

S. 	Shri Lakhya Rain Patir 
Assistant Engineer (Civil) 
Khatkoti Central Sub-Division-I 
CPWD, Group Centre, CRPF 
Khatkoti, Dist: Karbi Anglong. 

Shri Lohit Sonowal 
Assistant Engineer (Civil) 
Mohanbari Aviation Sub-Division 
CPWD, Mohanbari Air Field 
Dibrugarh, Dist: Dibrugarh. 

Shri Diken Chandra Boro 
Assistant Engineer (Electrical) 
Electrical Mechanical Sub-Division 
Doorndooma CPWD 
Doomdooma-786 151. 
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Shri Ngil Khanpau 
Assistant Engineer (Civil) 
Manipur Central Sub-Division-I! 
CPWD, Tulihal Airport 
Imphal-795 140 
Manipur. 

Shri Ramesh Chandra Das 
Assistant Engineer (Civil) 
Dimagiri Central Maintenance 
Sub-Division-LI, IBBR CPWD 
Dimagiri (Tiabung) 
Mizoram. 

Shri Suresh Pal 
Assistant Engineer (Civil) 
Dimagiri Central Maintenance 
Sub-Division-I, IBBR CPWD 
Dimagiri (Tiabung) 
Mizorarn 

.Applicants 
-AND- 

1. 	Union of India represented by the 
Secretary to the Government of India 
Ministry of Urban Affairs 
Nirman Bhawan, New Delhi-li. 

•2. 	The Director General (Works) 
Central Works Public Department 
118-A, Nirman Bhawan 

• 	New Delhi- 10011. 

3. 	The Director (Administration) 
Central Public Works Department 
Nirman Bhawan, 

• 	New Delhi- 110011. 
Respondents 

DETAILS OF THE APPLICATION: 

PARTICULARS OF THE ORDER AGAINST WHICH THE 
APPLICATION IS MADE: 

This Original Application is filed by the Applicants for 
granting them the seniority on notional basis in the Grade of 
Assistant Engineer with effect from the date of availability of 

vacancy against which the Applicants appeared in Limited 
Departmental Competitive Examination (in short LDCE) and also 

praying for the same benefits given by the Respondents to the other' 
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similarly situated persons in reference to the Judgments and Orders 

passed by the Hon'ble Central Administrative Tribunal Principle 

Bench, New Delhi, in 0. A. No. 27 10/03 dated 13-05-2004 in 

Vijandar Singh and Others - Vs- Union of India and Others and the 

Hon'ble Central Administrative Tribunal, Chandigarh Bench in 

O.A.No. 1260/CH/2003 dated 29.07.2004 A.P.Garg & Others -Va-
Union of India & Others. 

2) JURISDICTION OF THE TRIBUNAL 

The Applicants declare that the subject matter of the instant 
application is within the jurisdiction of the Hort'ble Tribunal. 

LIMITATION 

The Applicants further declare that the subject matter of the 

instant application is within the limitation prescribed under Section 
21 of the Administrative Tribunal Act 1985. 

FACTS OF THE CASE: 

Facts of the case in brief are given below: 

4.1) That your humble Applicants are citizen of India and as such 

they are entitled to all rights and privileges guaranteed under the 
Constitution of India. 

4.2) That your Applicants beg to state that the Applicant No.1 

belongs to S.T. Community. He was appointed as Junior Engineer 

(Civil) in Central Public Works Department (in short C.P.W.D.) on 

29.01.1990. The Applicant No.2 belongs to S.T. Community. He was 
appointed as Junior Engineer (Civil) in C.P.W.D. on 31.10. 1989. The 

Applicant No.3 belongs to S.T. Community. He was appointed as 
Junior Engineer (Civil) in C.P.W.D. on 15.09.1989. The Applicant 
No.4 belongs to S.T. Community. He was appointed as Junior 

Engineer (P) in C.P.W.D. on 09.06.1991. The Applicant No.5 belongs 
to S. T. Community. He was appointed as Junior Engineer (Civil) in 
C.P.W.D. on 01.11.1989. The Applicant No.6 belongs to S.T. 
Community. He was appointed as Junior Engineer in C.P.W.D. on 
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31.10.1989. The Applicant No.7 belongs to S.T. Community. He was 
appointed as Junior Engineer (Electrical) in C.P.W.D. on 

24.05.1988. The Applicant No.8 belongs to S.T. Community. He was 

appointed as Junior Engineer (Civil) in C.P.W.D. on 20.12.1990. The 

Applicant No.9 belongs to S.T. Community. He was appointed as 

Junior Engineer (Civil) in C.P.W.D. on 17.07.1991. The Applicant 

No.10 belongs to S.T. Community. He was appointed as Junior 

Engineer (Civil) in C.P.W.D. on 06.03.1989. 

4.3) That your Applicants beg to state that as the grievances and 

relief prayed in this Application are common. Therefore, they pray 

before this Hon'ble Tribunal for grant of permission under Section 4 

(5) (A) of the Central Administrative Tribunal (Procedure) Rules 1987 

to move this Application jointly. 

4.4) That your Applicants beg to state that next promotion from 

Junior Engineer (Civil), C.P.W.D. is the post of Assistant Engineer. 

There are two channels for promotion to the post of Assistant 

Engineer. The Recruitment Rules for the post of Assistant Engineer, 
C.P.W.D. was published in Gazette of India, June 21, 1997. 

Typed copy of the Recruitment Rules for the post 

of Assistant Engineer, C.P.W.D. was published in 

Gazette of India, June 21, 1997 is annexed 

hereunto and marked as ANNEXURE-A. 

4.5) That your Applicants beg to state that when they became 

eligible to appear in Limited Departmental Competitive Examination 
(in short LDCE) for promotion to the post of Assistant Engineer, the 
Respondents did not hold the aforesaid examination in time which 
resulted various litigation. The Hon'ble Central Administrative 

Tribunal, Principal Bench, New Delhi vide its Judgment & Order 

dated 15.02.1999 passed in O.A. No.2239/1998 with 
O.A.No.2526/ 1998 in Kama! Kishore Joshi & Others -Vs- Union of 
India & Others and Sudama Prashad Sharma & Others -Vs- Union 
of India consideration for promotion to the post of Assistant 
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Engineer directed the Respondent to hold the LDCE for the post of 
Assistant Engineer with some observation. 

lyped copy of the Judgment & Order dated 

15.02.1999 passed in O.A. No.2239/1998 with 

O.A.No.2526/ 1998 in Kamal K.ishore Joshi & 

Others -Vs- Union of India & Others and Sudarna 
Prashad Sharma & Others -Vs- Union of India is 

annexed hereunto and marked as ANNEXURE-B. 

4.6) That your Applicants beg to state that as per direction issued 

by the Hon'ble Tribunal, Principal Bench, New Delhi in the 

Judgment & Order in afore mentioned the Respondent No.2 notified 
the LDCE for filling up 391 vacancies of Assistant Engineer (Civil) 

(including the vacancies reserved for Schedule Caste and Schedule 

Tribes candidates as per the Rules) and 68 vacancies of Assistant 
Engineer (Electrical) (including vacancies reserved for Schedule 

Caste and Schedule Tribes as per Rules) vacancies for various years 

as starting year from 1993-1994 till 1999 vide its Notice dated 
16.09.1998. 

Photocopy of the Notification for filling up the post 

of Assistant Engineer (Civil) and Assistant 

Engineer (Electrical) dated 16.09.1998 is annexed 

hereunto and marked as ANNEXURE-C. 

4.7) That your Applicants beg to state that they appeared in the 
said Examination and qualified the same. However, the result was 

not declared by the Respondents in respect all the vacancies in one 

go. The Result was declared in respect of only 336 vacancies year 

wise vide No. SE (T) 1/JE/Deptt.Exam/98-99/1710 dated 
16.02.2001. Subsequently however, the result was declared for 
remaining 65 vacancies year wise vide Office Order No. SE 
(T)/ 1/JES/Deptt.Exam/98-99/26 1 dated 0 1.02.2002. The 
Applicants were declared successful in these results. 



N. 
15 

Photocopy of the relevant portion of the result of 

AE (C.P.W.D.) L.D.C.E. 1999 dated 16.02.2001 is 

annexed hereunto and marked as ANNEXURE-D. 

4.8) That your Applicants beg to state that on perusal of the 
aforesaid declaration of the result would show that Applicants have 

been appointed against the vacancy starting from the year 1994-

1995 onwards the details with regard to the appointment of the 
Applicant are as under. 

SI. 
No. 

Name Eligible 	for 
A.E. 	as 	per 
Result declare 

Seniority 	to 	be 
allowed 	for 	the 
year (Sr. No.) 

Date 	of 	actual 
promotion 	as 
Assistant Engineer 

I Shri S. M. Bangsiwary (C) 1994-1995 1994-1995 16.04.2001 
2 ShriR.Borah(C) 1994-1995 1994-1995 16.04.2001 
3 Shri H. C. Rava (C) 1994-1995 1994-1995 05.03.2001 
4 Smti Saraswati Konwar (C) 1995-1996 1995-1996 28.02.2005 
5 Shri Lakhya Rain PatIr (C) 1994.1995 1994-1995 08.03.2001 
6 Shri Lohit Sonowal (C) 1994-1995 19941995 01.03.2001 
7 Shri Diken ChandraBoro (E) 1993-1994 1993-1994 03.03.2001 
8 Shri Ngil Khanpau (C) 1995-1996 1995-1996 12.06.2001 
9 Shri Ramesh Chandra Das (C) 1995-1996 1995-1996 12.04.2001 
10 Shri Suresh Pal (C) 1996-1997 1996-1997 09.04.2001 

4.9) That your Applicants beg to state that vide Office 
Memorandum No.29/ 1/2002-EC-IlI dated 04.06.2002 and Order 

dated 04.06.2003 the Respondents declared the provisional 

seniority lists of Assistant Engineers (Civil & Electrical) in C.P.W.D. 

as on 01.04.2002. It is to be stated even though the vacancies ,  
against which the Applicants have been appointed as Assistant 
Engineer pertain to various previous yeart the seniority have 

been allowed, to the Applicants as of the year001 and except in 

case of Applicant NO.4 a fthe year 2005. On the other hand in 

respect of the person who were promoted to the post of Executive 
Engineers, C.P.W.D. from the post of Assistant Engineer, C.P.W.D. 
on seniority basis the notional seniority have been allowed with 

/ effect from the date from which the vacancies had been available to 
the appointment vide Office Order No.216/2001 dated 28.09.2001. 
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Photocopy of the Extract portion of the Office 

Order No. 216/2001 dated 28.09.2001 is annexed 

hereunto and marked as ANNEXURE-E. 

Photocopy of the Office Memorandum 

No.29/1/2002-EC-Ill dated 04.06.2002 is 

annexed hereunto and marked as ANNEXURE-F. 

4.10) That your Applicants beg to state that the General Secretary 

of the C.P.W.D. Association filed a Representation before the 

Authority concerned to grant notional seniority to the Assistant 

Engineer (Civil & Electrical) on the basis of year wise vacancies 

available to the appointment. The Office of the Respondent No.2 vide 

its Order No.29/7/2002-EC-u! dated 04.09.2003 rejected the 

aforesaid claim. Being aggrieved by this one Shri Vijandar Singh & 

Others filed a Original Application No.27 10 of 2003 before the 

Hon'ble the Central Administrative Tribunal, Principal Bench, New 

Delhi praying for notional seniority from the dates and the years in 

which vacancies against which the Applicants have been appointed 

were available and against which the Applicants are shown to have 

been appointed as Assistant Engineer, C.P.W.D. The Hon'ble 

Tribunal, Principal Bench, New Delhi allowed the aforesaid Original 

Application on 13.05.2004 and directed the Respondents to grant 

notional seniority to the Applicants from the dates and years when 

vacancies arose. Subsequently another Original Application 

No. 1260/CH/2003 by Shri A. P. Garg & Others was filed before the 
Hon'ble Central Administrative Tribunal, Chandigarh Bench, 

Chandigarh. The Hon'ble Central Administrative Tribunal, 

Chandigarh Bench, Chandigarh by relying the Judgment & Order 
passed in Shri Vijandar Singh & Others (Supra) allowed the said 

Original Application and directed the Respondent to comply the 

same within three months from the date of receipt of the Order. It is 
to be stated that in spite of best effort the instant Applicants could 
not collect the clear copy of Judgment passed in Original 
Application No. 1260/CH/2003 passed by the Hon'ble Central 
Administrative Tribunal, Chandigarh Bench, Chandigarh. This 
Hon'ble Tribunal may be pleased to direct the Registry of Hon'ble 
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Tribunal, Chandigarh Bench to provide the aforesaid copy of the 
Order if this Hon'ble Tribunal may deem fit and proper. 

Photocopy of Order No.29/7/2002-EC-IJI dated 

04.09.2003 is annexed hereunto and marked as 
ANNEXURE-G. 

Photocopy of the Judgment & Order dated 

13.05.2004 passed by the Hon'ble Tribunal, 

Principal Bench, New Delhi in O.A.No.2710/2003 

is annexed hereunto and marked as ANNEXURE-
H. 

Photocopy of the Judgment & Order dated 

29.06.2004 passed by the Hon'ble Tribunal, 
Chandigarh Bench, Chandigarh in 

O.A.No. 1260/CH/2003 is annexed hereunto and 
marked as ANNEXURE-I. 

4.11) That your Applicants beg to state that surprisingly the 

Respondent No.2 implemented the said Judgment & Order only to 

those persons who were parties in those cases. The Office of the 

Respondent No.2 vide its Office Order No.8/26/2005-EC-Ill dated 

22/23.05.2006 conveyed that the notional seniority has been fixed 

to those only Assistant Engineer who were a parties in the case of 

Shri A. P. Garg & Others and ,the rest will remain same. However, 

the instant Applicants being similariy situated with those persons 
were not granted the said benefit. As such they filed various 

Representations through proper channel before the Office of the 
Respondent No.2 for the implementation of aforesaid Judgments & 

Orders to grant them notional seniority and consequential benefit 
thereupon in the post of Assistant Engineer. But the Respondent 
did not take any action in this regard till date. Hence finding no 
other alternative your Applicants are compelled to approach the 
Hon'ble Tribunal for seeking justice in to this matter. 

#1 
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Photocopy of the Office Order No.8/26/2005-EC-

Ill dated 22/23.05.2006 is annexed hereunto and 

marked as ANNEXURE-J. 

Photocopies of some of the Representations filed 

by the instant Applicants before the Respondent 

No.2 is annexed hereunto and marked as 

ANNEXURE-K to K.... 

4.12) That your Applicants beg to state and submit that the Hon'ble 

Central Administrative Tribunal, New Delhi in case of R. K. Nafaria - 

Vs-Union of India in O.A.No.605 of 1987 held that Applicant should 

be given notional promotion as Assistant Engineer in his turn in the 

penal against the reserved vacancies of each batch so reckoned. His 

date of actual promotion should be antedated to the date of notional 

promotion on the above basis with all consequential benefits 

including that of seniority in the cadre of Assistant Engineer and the 
said Application was allowed. 

Photocopy of the Judgment & Order of Hon'ble 

Central Adninistrative Tribunal, New Delhi in R. 

K. Nafaria -Vs-Union of India in O.A.No.605 of 

1987 is annexed hereunto and marked as 
ANNEXURE-L. 

4.13) That your applicants submit that the Respondents have acted 

with a mala-fide intention only to deprive the applicants from their 
legitimate rights. 

4.14) That your applicants submit that the action of the 

Respondents is highly illegal, improper, and whimsical and also 
aganst the fair play of administrative justice. 

4.15) That your applicants submit that the Respondents have 
violated the fundamental rights of the Applicants. 

4.16) That this application is filed bonafide and for the interest of 
justice. 
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5) GROUNDS FOR RELIEF WITH LEGAL PROVISION: 

5.1) For that due to the above reasons narrated in detail the 
action of the Respondents are in prima facie illegal, malafide, 
arbitrary and without jUri8dlction. 

5.2) For that, the applicants are entitled for notional seniority with 
effect from the date of vacancies against which their appointments 
have shown in the office order dated 16-02-2001 declaring the 
result. 

5.3) For that, the denial of notional seniority to the applicants in 
the post of Assistant Engineer is grossly illegal, arbitrary and 
discriminatory particularly similarly situated persons in the same 
department have been granted notional seniority by virtue of 
Hon'ble Tribunal's Order and Judgment. Moreover in the post of 
Executive Engineer CPWD have been assigned notional seniority in 
respect of the vacancies against which their appointments have 
been made without approaching any court of law. 

5.4) For that, it is settled proportion of law that the same principle 
have been laid down in given cases, all other persons who are 
similarly situated should be granted the said benefits without 
requiring them to approach in the court of law. 

5.5) For that, the applicants cannot be made to suffer the loss of 
notional seniority on account of unacceptable delay on the part of 
respondents in holding the examination required to be held under 
rules every year. 

5.6) For that, the Hon'ble Tribunal Principle Bench, New Delhi and 
ilon'ble Tribunal, Chandigarh Bench has already delivered the 
judgments by granting notional seniority to other similarly situated 
persons. 
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57) For that, the action of the respondents is arbitrary, mala-fide 

and discriminatory with an ill motive. 

5.8) For that the Respondents have violated the Article 14,16 & 21 

of the Fundamental rights guaranteed under the Constitution of 

India. 

5.9) For that being a model employer the Respondents cannot 

deny the benefit of notional seniority to the instant Applicants. As 

such the Respondents should extend this benefit to the instant 

Applicants without approaching this Hon'ble Tribunal. 

The Applicants craves leave of this Hon'ble Tribunal advance 

further grounds the time of hearing of this instant application. 

DETAILS OF REMEDIES EXHAUSTED: 

That there is no other alternative and efficacious and remedy 

available to the applicant except the invoking the jurisdiction of this 

Hon'ble Tribunal under Section 19 of the Administrative Tribunal 
Act, 1985. 

MATFERS NOT PREVIOUSLY FILED OR PENDING IN ANY 

OTHER COURT: 

That the Applicants further declare that they have not filed 
any application, writ petition or suit in respect of the subject matter 

of the instant application before any other court, authority, nor any 
such application, writ petition of suit is pending before any of them. 

RELIEF SOUGHT FOR: 

Under the facts and circumstances stated above the 
applicants most respectfully prayed that Your Lordship may be 
pleased to admit this application, call for the records of the case, 
issue notices to the Respondents as to why the relief and relieves 
sought for the applicant may not be granted and after hearing the 
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parties may be pleased to direct the Respondents to give the 
following relieves. 

8.1) That the Hon'ble Tribunal may be pleased to direct the 

Respondents to give notional seniority to the applicants from the 

date and year when vacancies of Assistant Engineers arose with all 
consequential benefits. 

8.2) That the Hon'ble Tribunal may be pleased to direct the 

Respondent to allow seniority to the applicants, we.f, the dates and 
the years in which• vacancies against the applicants have been 
appointed were available. 

8.3) To Pass any other appropriate relief or relieves to which the 
applicants may be entitled and as may be deem fit and proper by 
the Hon'ble Tribunal. 

84) To pay the cost of the application. 

INTERJM ORDER PRAYED FOR: 

At this stage applicant does not seek any interim relief but if 
the Hon'ble Tribunal may deem fit and proper may pass any 
appropriate order/orders. 

Application is filed through Advocate. 
Particulars of LP.O.: 
I.P.O. No. 	g g 
Date of Issue 
Issued from 
Payable at 

LIST OF ENCLOSURES: 
As stated above. 

Verification ...... 

4 



13 

V E LI F I C A TI 0 N 

I, Shri Sashi Mohan Bangshiazy, son of Shri Dugeswar 
Banghiary, aged about 43 years, Assistant Engineer (Civil), Office of 

the Guwahati Central Sub-Division-lI, CPWD, Kotabari, Guwahati-

35 and the Applicant No. 1 of the instant application. I am duely 

authorized by other Applicants to sign this verification on their 

behalf. I, do hereby solemnly verify that the statements made in 
paragraph nos. ' t '  4,3 T - 

T 	are true to my knowledge, those made in paragraph nos. 4' 
4 1t +t 	 are being matters of records are true to my 

information derived there from which I believe to be true and those 
made in paragraph 5 are true to my legal advice and rests are my 

humble submissions before this Hon'ble Tribunal. I have not 

suppressed any material facts. 

And I sign this verification on this the V1day of 

March, 2007 at Guwahati. 

...DECLAR N'I 

CsJi otJ\ 



 

THE GAZETTE OF INDIA : JUNE 21, 137/JYAISTHA 31, 1919 

Iriting 	and in 	consultation 	4'th 
the Union public Service 	Commission 
relax any of the provisions of these 
rules 	with.effect to any 	class 	or 
category of persons. 

6. 	Saving - Nothing on them 	rules 	and 
direct 	reservations, 	relaxation 	of 	age 
limit 	and other concessions 	requirement 
to be provided for the Scheduled 	Castes, 
the 	Tribes, the ex-serviceman and 	other 
special 	categories 	of 	persons 	in 
accordance with the orders issued by 	the 
Centrl 	Government from time to time 	in 
this reaard. 

SCHEDULE 

Name of Post 	Number of Post 	Classification Scala of Pay 	Whether Selec- 
Rs. 	tion or Non - 

Selection pose 

(1) 	 (2) 	 (3) •(4) 	 (5) 

Assistant 	1768 	General 	Civil 	Service 2000-69-2300 	Selection 
Engineers 	(1997). 	Group B Gazetted Non EB-75-32 -3200 J 	(Civil) 	Subject to 	-1inj -,terjal. 

variation 

dependent 
on work. 

---------------------- 
T -------------------------------------------------------- --- ATTESTED  

43Ad& 
4DVOCATR 
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Age limit 	Whether benefit 	Education & other 	Whether age & 	Period of 
or direct 	of addedd years 	qualification 	edu.quali. 	Probation 
recruits 	of service 	requ - re'J for 	Drescribed for jf any. 

admissible 	direct recruits 	direct recruits 
will apply in 
tI)e case of 
prornotees. 

(6) 	(7) 	(8) 	 (s) 	 (ic) 

Not applicable Not applicable 	Not applicable 	Not applicable 	Two years 

Method of 	jIn case of recr- 	If a Departnental Proutioton 	Circure,staneg 
recruitment 4J utment by pro- 	Committee e<ists, what, is 	which Union 
whether by 	motion/deputation 	its composition. 	Pubi ic Servica 
direct recr-g /transfer grades 	 Commission to L 
uitment or 	from which pro- 	 - 	consulted in 
by deputatioN  motion/deputation 	 making recruit- 
transfer andii,  /transfer to be 	 ment. 
percentage 	made. , 
of vacancies 
to be filled 
by various 
methods. 

	

(12) 	 (13) 	(14) 

Promotion Fromoticn: 
(i) Fifty percent from 

- 	for Junior Engineers 
(Civil) with eight 
years regular ser-
vice in the grade 
and 
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Fifty percent be Group B DepartfIentai nsultaton 

1 	rntd 	departrne.ital Promotion Con -mittee with Union 

competative exami-- (for 	promotion) 	: 
UtjC 3cr- 

naton to be condu- l.Additional 	irector vice Comm- 

cted by the Central General 	Works, 	Central sion not 

Public Works Depart- Public Works Depart -  necessary. 

ment Training 	Iristi - riental -Chi 	man. 

tute, 	any at-her 2.0hief 	Engineer, 	Central 
Insti tute du y reco- Pubi 	c Wc rk.s 	Department 
n.ised by the Central -Member. 

Goverrniert, the Central 3. Di rector of Adminitration, 

Government 	(ilieg.) Diiecto ate Central 	of Works, 

Central 	PUDI 	Works Depart- 

- mett 	- 	ieriber. 

[No, 30/2/93-EC. hEW. 1] 
S. K. Bhatr1gar, Under Secy. 

AXTESTM  
ffikx  

4DVOCAT 
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OENTRAL ADM I NI STRAT I VE,TRI BUNAL, 
PRIN 

9 OA NO. 2239/1998 
f 	= with 
I 	OA 2526/jj5 

New DC1h1c 	 of February, 1.99 

Hoh1e Shri T.N.Bh, Member (3) 
HoxYble Shri 	Member (A) 

V 	

DA 2239/8 

Kma1 Kichore Johi 
93/3, NW iloti Bagh, Nw Delhi 

Navin Chactdra Saxena, 
D/733, S'i.rojjnj Nagar, New Delhi 

Anil Kurnar Mutreja, 
C-5/147, Ke&mvpur, Delhi. 	.Appl 

(By Advocate Shri GK.Aggarwai) 

CA 2526/;3 

 Sudama Pracad Sharma, 
15/26:3, Lodi Colony,' New Delhi 

 D.K.Yadav 
114,'.4-A, Sec bor DIZ Area, 	New I)elhi 

 Santoah Shuk].a, 
A-228, Kidwal Naar (E), New Delhi 

4 Puran :S1nh 
E-158, Sarojinj Nagar, 	New I)elhi 

(By Advocate ShrI Vijay K.Jaln) 

vercua 

J'aiori of India through 

Secretary 
M/tJrhan Affaira, 
Niriian Bhavar, New Delhi. 

DirLctor General 
CPWD, New Delhi. 

Chief Engineer (Training) 
CPWD, New Dlhi 

(By Advocate Shri A.K.Bhardwaj) 

App11cants 

Reapondenta 
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1. 	The legal issues raised, Background facts and the 

in tin el1efa sought for being common in these two OAs 

hy tu 0 huin diol osed of by a connon order. A bx lol 

UCLC1 1L tion of antecedent facts would be essential for 

the purpose of appreciatIon of the legal issues 

volved. These are as follows: 

2. 	Applicafltt3 in both the OAs, are 3uniOl' EngifleOr8 

(0Ee for short) having put, in over 15-20 years of 

service in the Civil and Electrical Departments of 

central Public Works epartment ((,PWI) for short) Goerfl 

mont of india. Promotion to the flext higher grade of 

Assistant Engineer (AE for short is governed by 1954 

Rules for Vacancies arising upto 21.6.97  and by 1997- 

Rules for vacancies occurring thereafter but both under 

the proviso to Article 309 of the CotitUti0fl 60th 

t.hese Rules provide that 50% of vacancies 
in ABs are to 

he filled up through Department Promotion Committee (DPC 

for short) on mepit_CUm_sefliOri.tY basis a nd 50% through 

LimiLed Departmental Competiive Examination 
(LDCE for 

short). For those seeking promotion to the grade of AEs 

under DP( quota, minimum length of relar service as 

(Civil or Electrical) for 5 years is required. While for. 

LDCE the requirement is four years. Prior to 15.6.97 

that is when the new R/R8 came into existence. LDCE5 

were being conducted by Union Public Service Commission 

(UPSC for short) and thereafter it is proceeded to be 

J~" i  
ADVOCATE 
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organised by CPWD itself. Not case dated 16.9.98 and 	. 	

5. 

8.10.98, as at A-i and A-2 respectively, have been given 	. . 

fo holding LDCE-1999 on 21.2.99 to fill up 391 posts of 	. 	.. . 

A11*. 	The I UI, 1, L1)CE Wan condue tod by U1SC u 1992. 	In 	. 

other words, LDCE-1999 in intended to cover vacancies 	. 	
. 

arising during the period 1.4.93 to 31.3.99. Respon- 	. . 

dents have arrived at the figures of 391 for the present  

LLCE on the hais of 50% of, the total number of vacan- 	. . 

des that occurred during the above period. Appllcant.a 	.. 

in OA 2526 are challenging Recruitment Rules of the 	.- .. . ... 

Ministry of Urban Affairs & Employment and cPWD Central 	., . 

Civil Engineer Group B Service 1997. Ministry of Urban 

Affairs & Employment and CPWD Elect.rical Engineer Group 

B Service Y/Rs-1997 and CPWD-Department of Trainings 

Notice dated 16.9.98 for LDCE-1999 as well as public 

notice dated 6.10.98 issued pursuant to framing of new  

R/Rs as aforesaid, whereas the applicants in OA 2239/98 

have sought for quashing only Al and A2 notices dated 

16.9.1998and5.101998. 

OA 2239/80 

3. 	The applicants case is that the number 	(either 

for LDCE category or for the DPC category) should be 

eQual to the number of vacancies arising due to perma- 	. . 

nent exit of those AEs who were promoted from JEs to AEs 

through LDCEs only plus 50% of the newly created posts 

other than cadre review pouta. It is apparent that exit 

of promoted JEs as compared to the officials coming from 



LDCE .13 much higher. Accordingly, If the quota rule Is 

not adhcred to ncrv . e cudx'e of jr  In duo couree of time 

would he filled up by candidates coming through the 

route of LDCE and would thuo not only lead to stagnation 

hut. would abc disturb the existing provision of 1: 1 

ret;io between the two groupa of employees for the pur-

poce of Promotion to the grade of AEs. Therefore, if 5 0 %P  

of (AEs (C) through LDCE plus AEs (C) through DPC) Is 

given' to LDCE, there will b'rogressive reduction of 

DPC promotee AEs (c) leading to distortion of 1:1 ratio 

between LDCE and DPC promotees prescribed In the Rules. 

4 . 	Applicants would argue that vacancies arising from 

existing DPC px'ornot;ees ought to he filled through DPC 

and thae arising from permanent exit of LI)CE-promotees 

it) 111 ioj up t.hrctuh LDCE and thin proposition is well 

supported by the judgment of Supreme Court in the case 

of Govt. of All etc. B. Bate Musalsial) etc JT 1995 (1) SC 

20. 

There were no vacancies in AEs (C) grade during 

April, 93 to March, 99 due to permanent. exit of LDCE 

pron)otees. Therefore, there Is no LDCE vacancy availa-

ble to be filled up through examination proposed to be 

held. All these 391 AE(C) vacancies are to be filled up 

through I)PC. 

Respondents have wrongly clubbed vacancies for the 

entire period het.ween1.4.93 to 31.3.89 to be filled up 

A7E&1E D 
hualL  
ADVOC4TR 
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by 	sneaj)L of LD( L- 1999 to he held on 	21 2 99 	Such 	an 
attempt 	would only enable those ineligibles to sit 	for 

LDCE 	for 	the 	period 1993_98 and to 	compete 	for 	the 

vaconciei 	arising during t;hat period Articles 14 and 	16 

t1 	I.) 	iut 	t.it.1w 	of. 	110111 	app 	Hmo 	v)o) tiled 	by 	treat 

lng unequale as equals. On the analogy that If ITCa 	did 

not 	met 	during 1993-93 	the ne\t. PlC 	Is 	iequired 	to 

prepare year-wise panel baed on year-wise vacancies and 

eligihjlj.ty; 	Similar 	procedure 	was 	required to 	be 

followed 	for 	LDE in the instant 	case 	DPI. 	vacancies 

continued 	to get filled up during 	1993-93 even 	though 
' I no 	LDCE was conducted after 1992 Applicants would 	have 

faced leso competition if there were yearwise LDCEs. 

OA 2526,/93 

7. 	In this OA applicants have assailed the new R/R 

1997 as aforesaid. While doing so Shri V.K.JaIn learned 

eounsel for applicants sought to drew at.rength from the 

decisions of the Supreme Court in a long chain cases. 

Those case-laws as well as the specific paras of the 

Apo: Court canes to which Sri Ja.iji drew our attention 

are enumerated below: 

(1) 	A.K.Subrajnani & Ore. v. UOI & Ore. AIR 

1975 SC 483-  DetaIls, particularly in paras 20 

and 28, were brought out for sharp focus. 

(ii) Jagma3. Singh Yadav Vs.M.Ramayya & Ore. 

4ThSTED 
A~ 

4DVOCATE 
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AIli 1977 SiC 1974- M1n emphasis was in respect 

of the views expressed by their Lordehips in 

pare 34 of this case. 

P.S.Mahal & Ore. Vs. 001 & Ore. AlP 1984 

SC 129-t)et;8ils in pares 32 and 36 were high-

lighted. 

(iv) R.L.Bsnsal & Ore. Ve. 001 & Ore. AIR 

1993 SC 975-Par 5,9,13, 16 and 24 were 

iuot.ed. 

Learned counsel for the applicants also drew 

attention to GSB 169 amending 1964-Rules drilled "Cen-

tral Engineering Service Class 11 B/Re. -1976.' Their 

Lordahipa in that case held that the amendment carried 

out. in some of these cases have been done in a haste 

md wi Lhoti L. proper 0 cru t1 ny . I t is evidence from the 

fact that. only Rule 24 was amended without corresponding 

amen(iment of other rules in 1954-Rules. 

8. 	Learned counsel argued that (illeg.) warnings 

given by t;heir Lordshjpe of the Apex Court in a series 

of judgments, as mentioned aforesaid in chronological 

order, did not have any impact on the respondents in 

framing appropriate R/Ra. present BBs of 1997 are in no 

way exceptions terms of bring a quitus in the matter. 

The learned counsel can he conducted only after arriving 

at the accurate total number of vacancies available at 

any given point of time because 50% must go to JEs with 

8 'ears regular service in the grade. Respondents have 
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not. carried out such an exercise before issuing 	notices 

for the examination. 

9 	Besides 	assailing 	the new R/Rs on the 	basis 	as 

aforementioned, 	learned 	counsel has 	also 	pressed 	in 

1milar 	arguments. On the 	lines of Shri 	G . K .Aggarwal, 

Learned 	counsel in OA 239/98 	for the purpose of 	chal- 

lenging the validity of the 	notifications from 	holding 

the examination on 21.2.1999. 

Shri A.K.Bhardwaj, Learned counsel for the respon- 

dents 	vehemently opposed the re] .lefs claimed 	in 	both 

the OAs. 	It has been suhmitied that as per 	applicants 

own 	admission quota prescribed for both the methods 	is 

the 	same is 1954 well 1997-Rules. 	So, at 	their 	young 

ae 	at the initial stage, applicants have had a 	chance 

to 	qualify in LDCE for promotion to AEe(C) against 	50% 
J . 

quota. 	If 	they 	had failed in doing 	so 	they 	cannot 

complain 	against 	the 	said R/Rs at 	this 	stage. 	That 

apart; 	with the prevailing methods operating 	available 

since 1954, the OAs of the applicants in challenging the 

same now are barred by limitation. 

We 	alao 	find that 	none of the 	applicants 	have 

come 	out 	with the details as to 	how 	their 	interests 

individually are likely to get affected by the 	proposed 

LDCE 	to 	he held on 21.2.99. As per iuioe 	JEs 	with 	4 

years service in the grade are eligible to appear in the 

LDCE 	whether 	elder or young. The 	applicants 	seek 	to I 
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framc out two di ffe'enb categories among the )Es 	one 

wi t}i lesser and anot1ii' WI t,1 	longer experience. The 

lules (.10 not prohlbi t a Jl with ) ong service to appear 

In the tests which are In vogue since 1954. in fact, 

all of them have additional opportunities to appear In 

the LDCEe alongwlth others (against 50% vacancies) as 

well as are eligible to be conoidered by DPCs for their 

promotion on the basis of een1ority - cu111-merit 

it. is well settled in law that administrative 

authorities are fully empowered to lay down B/Re In the 

inUcret of efficiency of service. The present C)Ae 

appear to have been filed by auch offIcials who appar-

ently could not get through the LDCEs held earlier for 

iromotiofl to AEs and they ate now pressing for promotion 

through the corridors of DPC only which, If alloed, 

would onl nigrate the efficiencY of engineering 

service.s is not the first time that LDCE is being 

held, after a long gap. After 1979, this exam was held 

In 1982. in 1983 then in 1989 and 1992. We cannot also 

doubt that the department is Incpbl of holding the 

LDCE since it Is already holding examinations for re-

cruit;ment of .jEs on All-India ba€is as also departmental 

examination for AEs and EEs. Director General of Works 

has a Training institute which is full competent to 

conduct the LDCES and is the not.lfied authority for con-

ducting the said examination as per R/Rs. We also find 

that in both the R/Rs of 1954 and 197, the posts of AEs 

(C) and AEs(E) are being filled up 50% by LDCE and 50% 

AT'ThP 
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by LPC. 	The principle of holding DPO is also applicable 

to vacancies which would occur during a particular 	year 

by way of new creation/retirement/death/promotion irreS- 

pective 	of the fact that by whom the posts are 	vacated 

i.e. 	whether by promotee quota AEo or by LDCE-quots AEs. 

The IeOOrdL 	have been brought before Us to ShOW that the 

:'ercent.age 	preicribed for each quota is not being 	fol- 

lowed In the present case, due to non-conducting of LDCE 

after 	1992, 	50% quota for 	LDCE has 	got 	accumulated. 

Vacancies 	propoed to be filled up by LDCE 	on 	21.2.99 

are 	those that got accumulated since long 	and 	include 

earlier 	back- logs. 	Even the four major grounds 	on 	the 

basis of which learned counsel for the applicants in 	OA 

2526/98 have challenged, the new R/Rs-1997 do not vitiate 

the 	legality of the new rules framed. They 	only 	point 

out to the need for taking a few additional 	admin1stra- ,7, 

tive remedIal steps in terms of type of appointment that 

could 	he 	covered by 	such 	examination 	strengthening 

infrastructure for holding such exanination and ensuring 

proper 	determination 	of vacancies for each 	group. 	On 

these 	pleas we can 	i3 1 afford to set aside 	the 	Rules 

franed 	in 1997. Any order to stall the 	process of 	the 

proposed. 	examination will only mean putting 	the 	clock 

büc):wurde 	In te1'rna of the Interests of not only 	junior 

0Eo 	butalso for some senior JEs who may be willing 	to 

sit 	for the same. 	It is also not possible to 	rule 	out 

that some of the 	senior JEs 	could come out 	successful 

in such 	examination as well. 	In such a àituation, 	the 

only 	justifiab1ecourse of action would be ensure 	that 
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propoced examina(;ion does not result in providing undue 

benefitsto very junior JEs by means of tilting the 

poition of seniority against rules. We mention this 

bcthjjYbe persons now appearing in the exami-

nat;ion 1999 who nay have joined the deportment in 1994 

and if he qualifies and obtains a high ranking. ,  in the 

merit he may he appointed for a vacancy for the post of 

JE which occurred in 1993 1 . e . the vacancy when he did 

not even join the department even as JIZ. Such a situa- 

tion would he only arbitrary and irrational. 	We are 
.--... 

required to avoid such situation and the respondents are 

aware of such a position and have also come out with 

reasonable steps as in para 8 of the reply statement 

dated 22.1.1999 in OA 2239,/98. 

13. In the light of the detailed discussions aforesaid 

and in the interest of justice and fair play, we do 	not 

think it appropriate to apply brokn the wheels of 

the proposed selection process For this reason, the OAa 

deserves to he dismissed and we do so accordingly. 

However, to take care of some of the reasonable appre-

hensions to the applicants, it would be apprOpriate that 

while conducting the present selection and finalising 

the process thereof, respondents shall take precautions 

in terms of the following: 

(1) 	Segregate both vacancies and eligibility 

year-wise. This is to ensure that an employees 

after having qualified in the examination does 
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not get the benefit, of seniority against the 

year when he was not even ci gibie br the 

same: 

ii. 

 

exii.ttink rules for filling up the pot 

,neant for reserved category candidates shall 

he adhered. to as prescribed by the DoPT in its 

OH dated 2.7.97, while communicating vacancies 

of 391 JEs, respondents have only Indicated 

that the percentage of reservation for SC,'ST 

will he Indicated only later on. Since reser-

vation in promotion in such cases are to be 

ensured as per law laid down, respondent's 

shall strictly follow Instructions for main-

taining the roster and running account regis-

ter to look after the interests of backward 

classes. 

 

LI 

(ill) Vacancies of 391 shall be recalculated 

to ensure that 1:1 ratio between the two 

groups for the years from 1993 to 1999 have 

not been titled to undulY favour one of the 

two contending groups. 

(iv) We are also inclined to agree with the 

respondente submission that "present practice 

or keeping vacant slots for being filled up 

by direct recruitment of later years therebY 

giving them unintended seniority over pro- 
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moteeo who are already In position could he 

dispensed with. The above precaut one aball 

he taken before .finali.eing the present selec- 

t;ion 1'0CC55 or bond. 

14. 	For similar examinationl3 to be held in future 

respondents shall also consider (1) the possible of 

strictly maintaining 1:1 ratio year-wise between DPC 

and LDCE candidates ma)cing them widely known through 

departmental notice boards: any feastbllltv of ensuring 

that the posts falling vacant caused by DPC-pronloteee 

- 	•• 	
_* 4 

could he filled through DPC candidates and those caused 

bLDCEr6mobe5 could be filled through examination and 

(1iY 'far making 1 : 1 ratio for the ne1tPO8t8 

as mandatory. . ' 

15. 	OA is disposed of as aforesaid at the 	admission 

stage. 

Sd,'- 	 Sd/- 
(S.P.Blswas) 	 (TJLBhat) 
Member (A) 	 Member () 



ASSISTANT ENGINEER (CPWD) LIMITED DEPARTMENT 
COMPETITIVE EXA11INAT1ON, 1999 

A Limited Dpartmentai Competitive Examination for filling up of 
vacancies of Assistant Engineer (Civil) and Assistant Engineer 
(EiectxieaI) in the CPWD will be held by the chief Engineer Training 
CPWD on 21 0  February, 1999. Certain categories of departmental 
candidates only who are employed as Junior Erigineer8 
(Civil/Llect-ncal) in the CPWD are eligible to apply for the 
exarnuiatton 

Dc hjils and forms would be available from undermentioned Offices 
from 20th October, 1998:- 

REGiON 	 I APPROPRIATE CHIEF ENGINEER 
All Offices of Zones in New Delhi, CHIEF ENGINEER (NDZ)-II NEW 
Delhi 	offices 	under 	Northern DELHI 
Region, FWD/NCTD. O/o CE(AA), 
I,ucknow 	()/o 	Chief 	Engineer 

CHIEF ENC INEER (SZ)- 1, CEIENNAI All 	Olhccn of Zorkeu in Southern 
Rzgiou, 	0/0 	C.E. 	(Valuation), 
Chenxioi, 	U/o CE 	(AA) 	Chenni, 
O/o CE (AA) Btngftlore, O/o CE 
Jnvironment. & Foresh).  
All Offices of Zones in Wcstern CHiEF 	ENGINEER 	(EZ)-I, 
Region, 0/0 CE (AA), Mumbai, 0/0 CALCITVI'A 
CE(AA) 	Ahmcdabud: 	Of o 
CE,(Enronment & Forests)  
All 	Offices 	of Zone 	in 	Eastern CHIEF 	ENGINEER 	(EZ)-I 
Rcgio, 	other 	than 	CE 	(NEZ), CALCUTtA 
Shillong; 	Offices 	of 	Zones 	at 
Siliguri: Of o CE(AA). Calcutta  
Oflice of CE (NEZ), Shillon& Junior CHIEF 	ENGINEER 	(NEZ) 	S.E., 
Engineers of the Offices of CE Assam 	Central 	Circle-i, 	CPWD, 
(ElccL)/E.Z.C.E. (L13.B.Zonc): C.E, Bamuni 	Maidan, 	GUWA}iATI- 
(LB.B. 	Maintenance) 	working 	in 78101 
North Eastern States  

Junior Engineers of the Central P.WD., who are on approved 
doputaLion to ex-cadre posts may obtain application forms from 
appropriate. Chief Engineer of the Region where they are po3ted. 

CLOSING DATE: Monday, 30th November, 1998 (Monday 7th 
December, 1998, for candidates residing in Assarn, Meghaiaya, 
Arunachal Pradesh, Mizoram, Manipur, Nagaland, Thoura, Sikkim, 
Ladakh Divisions of J & K State, Spiti District ad Pangi Sub 
Division of Chambu District of Himachal PradealL Andaman & 
Ni:obor lsltncb or Lakahndweep and for candidates residing 
iibrood from a date prior to 3011,  November, 1998 and whose 
upplicidion are received by poBt. from one of the arcaii mentioned 
aLovc. 

ADVOCATB 
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CPWD Ti1NIG INSTiTUTE 
EWING,N11Th1ANBILA/AN 

NEW DELHI 110011 	
: 	H 

NOTICE 

ASSISTANT ENGINEER CWD) LIMITED DEPARTMENTAL 
COMPETITIVE EXAM1NA11O 1999 

New Delhi, the 161hSePt ,1998 

F.N0. SE(T)-l/JesfDepU. Exam: A Limited l)eptrtrncntal CornpctitiVC 
Examination for promotion of Junior Engineers (Civil/Electrical) to the Assistant 
Engineers Grue (Civl/lctriul) in the Central P.W.D. will be held by the CPWI) 
Trairth.g Institute on 21 Fehrury, 1999 a Calcutth, Chenrai, Delhi, Dispur 
(Cuwahati), Mumbai in accordance wiih the Recruitment Rules published in the 
Gazette of India, dated 21June, 1997. 

THE CENTRES AND IHE DATE OF UOLDING THE EXAMINA1 ION' 
AS MENTIONED. ABOVE ARE LIABLE TO BE CHANGED AT VIlE 
DISCRETION OF TilE CHIEF ENG[NEE.R (TRAINING). WHiLE EVERY 
EFFORT WILL BE MADE TO ALLOT THE CANDIDATES TO THE CENTRE 
OF THEIR CHOICE FOR EXAMINATION, THE CHIEP ENGINEER 
(TRA1NNG) MAY, AT HIS DISCRETION, ALLOT A DIFFERENT CEITRE 
TO A CANDIDATE WHEN CIRCUMSTANCES SO WARRANI 
CANDJ.DATES ADMTfEDTO THE EXAMiNATION WELL BE [NFORMEI) 
OF THE TiME TABLE AND PLACE OR PLACES OF EXAMiNATION (Sc 
Annexure - Instruction to Candidates Para 7' 

2. 	The approxirThte numbcr of vacancies to be filled on the results of the 
exarniiiation is as follows :- 

Assistant Engineer (Civil) -391 (including the vac2ncics reserved for .  
Schcdukd Caste aiid Scheduled Tribes candidates as per the rules.) 
Assistant Engineer (E.icctrical) -'CS (including the vacancies reserved 
for Scheduled Castes and Scheduled Tribe candidates as per rules.) 

The above numbers arc liable to alteration. 

r. '-' 



Cundidtcs should indicate cica:Ly in thai apltciition the Gntdc i.e. 
Assistant Engiuiecr (Cvl) or Assistant Fnginccr ( letricaJ) i'or whicti tilcy tsh to 

Compete. 

3 	\ c..andidatc sckrng dinisston tci the cx tmtnuttofl must apply to t.ht C1u.i 
Erginer (Tnuining), CPWD, on the prescribed form ofpplicati0n. Th 
prcsHh<d form of application and fui piicul 	olthc examination are 
obtainable from the•Approprute Chief Engineer as given below in Table 1:- 

TAIILE I - List of Appropritc Chcf Engineers  

RLGIO 	1 AMROIRAFECH1EFFIU 

All Offices 	 1 1W1 	GINEER(NDZ-II New Delhi 
Delhi, Offices tinder Northern Region. 
PWD/NCTL), o/o CE(Valuntion) I )lhi 
0/0 CEJAA Delhi, 0/n CE(AA) 
Lucnow. &o Chif IgiieeEiiv. & 
Fores)  
All Offlcs of Zh 	i Southern 	CHIEF !N(ilNEFR(SZ-1), ChcflflCi 

Regi &oCE(Valwtion) Chennai, 0/0 

CE(AA) Clicnnai, 0/0 CE(AA) 

All Offices ol Zon 	Wtern 	Cti1F NGJN1 ERi.WZ-1), Mumb4t 
Region, 0/o CE(M) Mumbai, o/o 
CE(AA) A.hmcdahad, D/oCE(Env.& 
Fos  
All Offices of Zones in Eastern Region i CHiEF ENGINELR(Efl) Ca.ICUU.d 

other thth CE(NEZ), Shillong, Offices 
of Zones at Silligiri, o/o CE(AA) 
Calcutta,  
Office of C E(NEZ), Shillog; Junior 	CHIEF ENGINEE 	0.ASl 

Engineers of the Offices of 	 Central Circle —I, CPWD Bamuni Maidan 
CE(Etect.)TEZ; C..E.(IBB Zone), 	GUWAHATL -781021. 
CE(IBB Maintenance) working in 
Norfl  Eas tern States. .............

--..... ,-..... 

NOTE: Candidatc are warned that they must submit their tipplications on the 
printth form prescribed for t1i Assistant Enncer (CPWD) Limited DepftmenIgi  
Competitive Examination 1999. Applications or forms other than the one 
prcscibed for the Assistant Engineer (CPWD) limited DcpartiTlefltlll Competitive 
Exarnir2ion. 1999 will not be entcrtinci. 
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4 	(losing Date Thc completed ipplication form mtht rccli the Sc ton 
Officcr. Examination Cell under Chief F.nginccr(Fratnin:), CPWD, Room No 329 
A' Wing Nirman IThawan, New Delhi-I 1001 lMo .!aa", 1Q Novcrnhcr, 1998 

(Monday 1  7 December, 1998 for candidates residing in Assam,McghatUY. 
Arunachal Pradcsh, Mizoram, Manipur, Nagaland, Tripura, Sikkiin, I ,adakh 
Division of J&K State, Lahaul & Spiti District and Pangi Sub l)ivisior of Chamba 
Distx-ict of Himachai Pradesh., Andman & Nicobar Islands or Lakshadwecp and for 
ca)didates residing abroad from a date prior to 30th November, 1998, and whose 
applications ae rccdvcd by post from onc of the areas mentioned aboveL 

Application reccived after 30.11.98 will not be consdcred. 

A candidate residing in Msani, Mcm1aya Awnachal Pmdcsh, M7.on1m, 
Manipur,Nagalafld1 1ripur, Sikkim, Ladakh Division of J&K State, Lahaul &-Spii 
District and 1'ang1 si1>4)ivision of Chanihi 1)istrict of I hmachal Pradcsit, Andarnan 
and Nicobar Islands or Lakshadwecp and a carc!idate residing abroad rnty at.tlie 
diretion oithc Chief Engineer (Tniining) he required to furnish documentary 
evider6c to show that he was residing in AFsan, Meghalaya, Arunachtl l>rutesh, 
Mizoram. 4anpurNaga1afld, Tripura SikI-;im, Ladakh Dk'ision of J&K SUite, 
Lnhaul & Spiti 1)ktrict and l'angi suh-l)ivHon of Chamba 1)istrict oiiIinchaI 
Pradeh, Andaman and Nicobar Islands or Itkshadwccp or ahroa-i from a (t,tc Imor 
to 30w November, 1998. - 

Note: Candidates who are from areas entitled to adclitiorai time for submission o(' 
applcatio'&s should also clearly irdicatc in their addresses in the.re1eva.t, Column of 
the application the náne of the paii.icua area or region entitled to additional time 
(e.g. Assàrn, Meghalaya Ladakh Division of J&K State etc) otherwise they may not 
get the benefit of additional time. 	- 

APPLICATION NOT COMPLYTNG WITH THE ABOVE - 
RIiQIJIREMENT WILL BE SUMMARILY REJECTEr). 	 - 

- 	 (B.B. SHGH  
- 	 Deputy Director Adminis 

- 	 for Chief -Er.gineer(Trg.). 

- 	 ATTESTED - 

- 	 4DVOCATE 	- 
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:DIR•'3IAT ci 	UP 'vuRS 
CENTRAL 1iB'LC \VORL-S DEPARTMEN'I' r 

TRAINING NS"1'1TUTE GIIAZLJ3AD 

Ib 	 Uu(cd' 

Aaut Eoginecx-  (CWL) LtuiteU Dcptrttncntn1 ConipcLiti e Eiuiutiüu —1999 

Bacd on the Limitcd DcpincntaI CotnpcLitiv Examination held by th C?\VD Training ittitute ti 
the posi of A.sisLant Engineer (Civil) and Asst:tnt Engineer (Electilcal) in February 1999, the iuslruction.s 
ofPrLicipa1.13cnch CAT Ddbi isucJ in Oi\ Number 2239/1998 with'OA No 2529/1998 on I5 Feb 1999 
the guidclinc.s issucd by the DOPT wide their O.M. dated 2-7-97 for filling up of vacancies of SC & Si 
c.a.ndidajes and ycar wise cligibi!ity for promotion, following candidates hive been found eligible foi 
coasidcriou for promotion against, the scar wisc vacancies of AE (Civil) for the ycal 1991-9i to 199S-91 
ac.dAE(Ekciricai) for car 1993-1994_to tb9flW 

Eligible coudidates for AE(Civil) 

lFor tycar 1994-95  
- 1 	C.MEENA 5/1/67 	DEL/0555/C 08-Nov-89 , 	ST 	1 441 

2 	 A.MEENA 	 - 
IK. 

(3 HIHOR KESI-IAVEHAI 
11/11/671 	0EL10517/C 
6/1166 	MUMJ0035/C 

21-Nov-89 
05-Oct-69 

ST 
ST 

377 
375 

4 
6 

RAM CHARAN MEENA 
R.S.MEENA 

4/8/67 
8/1/66 

DEU0426/C 
DELI0085IC 

04-Jun-9DST, 
09-Nov-69 ST 

371 
360 

- 6 

7 

NARAYAN 61L.J 

H.S.HADAOO 	. 

PATELIA  
6/1157 

10/27164 

MUV0004/C 

DEL'0463/C 

29-Sep-5 13 

16-Oct-69 

ST 

STI 

362 

357 
8 MAKKHAN LAL MEENA 7115165 DEL/13371C 05-Jan-90 ST. 7 355 
9 RAM GOPAL MEENA 9/1163 DEL/0278/C 

0EU05441C 
08-Jun-90 ST 348 

10 SARDAR SINGH 8/10/66 02-Feb-90 ST 341 
- 	- 	11 R.G.NINAWE 6120166 

8/0/65 
DEUO-1 53/C 
OELJ0268IC 

18-Oct-89 ST 
ST 

334 
329 - 	1 2 CHHUTTANLAL MEENA 23-Nov-89 

• 	13 V. TARA SINGH 4130/69 CHEI00 53/C 27-Oct-89 ST 1308 
14 

- ITABIYAD
MANOHAR LAL 11125167 MUMI0035IC 23-Oct-89 ST 302 

15 DEVI SHANKER 12125/68 DELJ05OI/C 21-Feb-90 ST 289 
- 	16 ASHWATHIAH R.N. .4111/69 MUM100531C 15-Nov-59 ST 279 

17 SRI HEMEN CI-{ANDRA 
RADHA 

8/1164 
• 

GUW/0011/C 
• 

15-Sep-89 ST 277 

- T8 SUNDER LAL 7065 DEU0584/C 19-Mar-93 ST 259 
• .19 J.K.MEENA 8/12/67 DELJ0542IC 27-Nov-89 ST 252 

- 	20 JOY E3ELKHAS KUJUR 6/16/66 DELJO024/C 15-Jan-90 ST 24 
21  OM NARAYAN 8/1/61 

12/31/60 
DELJ07 13/C 
D6L10074/C 

22-M90 
-09-Feb-87 

ST 247 
- 22 ANIL CHANDRA MITRA ST 239 

t)f 12 

EID 
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30VjSHESHSWAMIWAL 	__ 5/10/68DEUOI34/E 
_ _ 

SUSHILKUMARSHARMA 

_ 
Jan-9 44

31 9/9/57DEU0471/E _440 

32 S.THIR1JNAVUKKARASU 

_ __ 
112161 CHEJ00831E I 10-Feb-31 OC _438 

33 INDRPJITSINHA 
_ 

12117/59 GUW/0002/E _6-Jun-81 OC _438 

3-4 CHANDEKAR AJAY 
_ 

7/2/67 MUMI0007/E 4-Nov-89 ST 	. 407 
RAMKRISHNA 	'.. 

35_ASHOKKUMARMEENA- _7/3i64_DEUO123/E _6-Feb-90 _ST _356 

10 ofl2 

24 

Eligible cundithites fut AE(ElectrietI) 

fl y 

Cjo IJJ 	 1OAU Or]flOLUMetR 	DATI OF 	CAT 	TO 
- 	

0 	 I1H 	 I 	 - _________________________________________________ 

ye ar -..-.... 	0fl 	 0 fl0fl• 0 •"*___fl 

I VIJAYKUMAkSHARMA 3/31160 ULIJO051/E 7-Au9-31 OC 513 
2 I SRINIVASANAIK 3/SIGG CI(E/OQSU/L 15 Oct 8 	OC 404 
3 PRITAMSINGH 7/8/56 DEU0IO2JE 493 _ 
4 R.D.SHPJILKUMAR 6/10162 CHEJ0033/E 

3-Ju81_OC 
15-Jan-65 OC 491 

SATYA SURVA 
_ 

12111/53 CHE100791E 20-Jan-79 OC 
_ . 	490 I . 

ftKASH fi  

6 DHARMENDER.KUMAR 7122J64 0EU0053/E 8-Oct-85 00 	.. 489 
KALRA. fi  - 

7 SUSANTABAN DYOPADHYAY 3/8161 1_DEU0252JE 	_ 17-Feb-87 OC _486 
8 JAYARAJAN.S 

_ 
1/5/61_CHEJOO9 lIE _7-Dec-83 OC _467 

9 SUDHIR KUMAR DIXIT 	_tiOIl/5710EU0046/E 
_ 

11-Feb-01 OC 465 
10 SATYAPRAKASI-1SHARMA 7/20/621DEU02 4 6!E _ 12-Aug-85OC _464 

ii ANILKUMARSAXENA 6/1615810E1J02931E 
_ 

28-Jan-80 OC 462 _ 
12M.VENKATESHWARRAO 

_ 
1I151571CHEi0089/E 

_ 
7-Mar-77_00 _ _ 

_457 _ 
131ASHOKKUMARKARATI ___ 

_ 
7115159jDEU0130/E _8-Mar-82 ST _295 

14_DIKENCHANDRABORO 7/28/65jGUW/0004/E 24-M 3y-88 ST 257 

15 SARODE RANJAN KUMAR 
_ 

10/1QJ611MUMJOO21/E b-89 ST...... 
fi 

_ 
255 

'fl 
KRISHNARAO L _ MADI-IAORAO. 	..• 8/8/611bLJ0205/E 7-Feb-89 207 IRAMESH 
BARAPATRE fi . ST .. ... . 

ST. 
ST J 
ST 

201 
_188 
_128 

17 L.SATYANARAYANA RAO .3I4/58 MUM100G1/E 
COOSO/E 6/2/61AU 

23-Mar-80 
30-Oct-06 18DEBASI- ISBARUA _ 

19_SHRIMOHARMEENA 
__ 
_715/63_DELJ014 1/E 

_ 
_29-Nov-88 

For tyear94-95 
20 AJAY KU MAR CHADI-IA 8/25J68 OEUOO22IE 9-Jan-00 OC 473 

VUENDRASU'4GH CHAUHAN [ 1 !s/L 0  DEUO2f5JL L16APL 	DC 454 

P22  SANJEEVAGGARWAL 11/15/68 0EU0277/E 23-Aug-90 OC 	__ 453 

1_23  HEM PRAKASH SHARMA  
_ 

/24/65 DEU0019/Ej13.Ma!9loC 
_ 

24 SATISHKUMAR /7/57 DELJOO72/E 15.Fcb.00IOC 449 

25T.S.JANARDHANAN 	ErE/ 10/64 CHEJOO53/E 30-May-8610C. 449 _ 
26IANANORAOTANBA 9/22/53 MUMJOO1O/E 5-Aug-76jOC 44 

IKUMBHALKAR 
E27ITJOYKUMAR 11/21/64 DEL10285/E 

.L. 
i.Jun-80C 44j .

-43 
28IBALAKRISHNAN_CA. L_9112155 CAUOC47IE 15-Nov-79 00 443 

E,cRTIwlLsoN F 4/17/56CHEJOO67/E1 27-Mar - 8 0  OC _44 . J 

. fl 	. 	
-........ • - 

S)  



Ada 
.• - 	.--. 	. 	-..... 	 __ 

36 
37 

CHAMANLAL  2110/68 5EL/0300/E 
7123164 CHE10077IE - 

19-Dec-09 SI 31 
.29' 

292 

M . G. MALLIKARJUN 	 - 9-Nov-89 ST 
38 KANHAIYA SAH 5/12/56 DEU027 l/E 20-Oct-89 ST 

Forthe year 95-96 	 . 

39 MANOJ KUMAR 1/31/66 DELJ0061/E 
DELJ0O03/ 
DELI0048IE 

. 

28-Jun-91 00 489 
460 

:. 	435 
/ 	J/• 

40 
41 
- 

SANJAYKUMAR 
PARMATMA PRASAD 
UPADHYAY 	 . 

 7/1169 
. 	7/1/55 

27-Mu-91 00 
19-Dec-79 00 

. 

42 THOMAS K.A. 8/12/56 CHEI0051/E 13-Feb-80 00 433 
43 GOKAVARAPU NIGA PRASAD 6/4/69 DEU0287/E 26-Dec-90 00 426 
44 YOGENDER KUMAR TOMER 9/1/68 DEL/DO 14/E 10-Jul-90 00 425 
45 OMVEER SHA'RMA GAUR 8/11/55 0EU0207/E 25-Jul-78 00 423 

423 46 ANIRBAN PANDA 6/4/63 DEU02971E 3-Jun-91 00 
47 S.GUNASEKARAN 619/59 CHEJ00311E 19-Nov-79 00 420 
48 ABHIJIT KUMAR MISHRA 5/24/66 GUW/0006/E 18-Jan-90 OC 420 
49 RAM JANM RAM 2/2/59 DELI03791E 4-May-84 OC 417 
50 SANJAY JAIN 10/4166 DEU0068/E 27-Feb-89 OC 	1 417 	, 

416 
415 	F 

51 UMESI-I KUMAR GOEL 5/6/61 DEU0230/E 2-Jan-82 00 
52 NARINDER KUMAR 6/20/55 DEL/02661E 24-Jul-78 00 
53 RABINDRA NATH KUNDU 1/6163 CAU0045/E 16-Feb-89 00 415 
54 ANIL KUMAR SHARMA . 719/60 0EU0263/E 13-Mar-81 00 412 
55 PRAKASH L. GEHANI 11122161 DELIO14O/E 18-Jul-85 OC 411 
56 KRISHAN CHANDERVERMA 7/7/56 DEUOO5OIE.. 28-Jul-78 00 410 
57 RAM MURTI PRAJAPATI 12/1/60 DELJ0288/E 26-Dec-85 00 .410 
58 MANAS KUMAR PAL 1/3/5 0HJ0071/E: 21-Dec-81 OC 	. .409 
59 MANOJ KUMAR GUPTA 1129161 DEU0248/E' 18-Feb-82 OC 408 
60 BOLLIMUNTHA 

SATYANARAYANA 
1/15163 

. 

CHEJ0036/E 
... 

23-Mar-82 OC. 408 

61 PRASUN GHOSH 2/3165 
12/22/68 

0A1J0076/E 	. 

DELIO104/E 
9-Jan-90 OC 408 

62 SANJAY MEF-ITA 30-Jan-90 OC 	- 407 
63 PRABIR KUMAR RAY 1128/60 CAU0025/E 13-Feb-81 SC 406 
64 JAYA PRAKASH 6115159 CHEJ0007IE 18-Mar-81 00 406 
55 RAJ NARAYAN SINGH YADAV 1/1/59 DEU001I1E 

0EU0226/E 
24-Mar-81 
11-Apr-88 

OC 406 
66 MURLI OHAR 	. 2/15/66 00 404 
67 MAHAVIR PANDIT 	 7/9166 DELJ0060/E 6-Jul-91 OC 404 
68 SUBRATA 6ARMAN 	 - 12131/66 DEU0268/E 	. 29-Nov-89 ST 296 
69 VARSHA YOGESHHOSHING 	7125166 MUM/0008/E 9-Jul-91 IST 268 

• 	For theyear_96-97 	. 	 . 	. 	 .. - ,.: ... 

• 	70 — RAJAN. A 5/3152 CHEJ00721E I 11-Aug-76 00 1 	403 
71 SANJAY KUMAR 	. 12113/65 DELi0258/E 22-Jan-90 00 4(J3 

72 AR'JIND KUMAR NAGPAL 7/29/59 DEU0043IE . 6-Mar-81 00 401 
73 R. PALANICHAMY . 5/15/60 CHEJ0090/E 10-Nov-85 OC . 401 
74 VINAY KUMAR JAIN 9115/59 DEU0231/E 12-Feb-81 00 -. 	400 
75 MUKESH KU MAR 8/5/58 DEUO059/E 12-Mar-81 00 	. 400 

• 	76 S.V. AVADAIAPPAN 7/5/56 CHEJ0015/E 22-Mar-77 OC 399 
77 JACOB CHACKO 5/2 5/65 DEU04031E 9-Apr-91 00 399 
78 AMRIT PAL  1110160 

10/16/55 
12/8/58 
1/17/60 

0EU0126/E 
DEUOI38IE 
DEL/0124/E 
CHE/0037/E 

4-Aug-81 00 397 
7 1) 
b0 

• 	 81 

NANC) KISI I0fLSHARMJ 
PIEM I'AL SINGH 
r.L. VARGHESE 

8Nov-79 
13-Apr-81 
13-Fcb•0U 

00 .. 	395 
396 
395 

00 
00 

V .  



307 M.MMIYTAL 7/20/66 DL/0450/C 03•Jun-91 OC 	463 
308 ANIL KUMAR 	 10/10/58 

SRIVASTAVA  
DEL/02541C 29-Oct-79 OC 	462 

309 ASHOKKUMA11KALIA 4/23/60 
9I30/G 

DE1./09'2/C 
DEL/0921/C 

05-Feb-80 
1 O.p.US 

OC 	462 
OC 	'461 
OC 	461 

310 SHRI 11AM SIFIOTI HA 

- 

311 KONAMANETI 0/30/33 
SREENIVASA REDDY  

CIIE/0134/C 17-Mur-06 

312 S.K.BISWAS 1/6/61 OEL/0241/C 
CHE/0199/C 

16-Mar-82 OC 	460 
313 V.C. BASHEER 5/15/63 14.Fub-86 OC 	430 
314 VIJAY KUMAR 8/15/68 

GANGWAL  
OEUI338IC 18-Sep-91 Sc, 	425 

315 DHARM DAS BUNKER 811/62 DEL/1313/C 13-Sep-91 SC' ,' 	393 
316 UJJWAL KU MAR 3/8165 

NAYEK  
MUMJ0062JC 22-Aug-92 SC " 	.352 

317 DINLNDERJIT PAL 8/27164 DEUI040IC 30-Jan.90 SC 	351 
318 

• 

SATISHKUMAR 
SUKHADEORAO 
BHAGAT 

8/12168 MUMJ0122JC 

CAUOO9U/C 

31-May-91 

., 

Sc 	351,, 

319 ASITKUMAR ROY 12/10/64 10-Sep.89 Sc 	.349 
320 RAJINOER KUMAR 

MATTU  
3120/68 OEU1 183/C 29-Sep-89. Sc 	349 

321 SURESH PAL '. 4115166 DELJ0164IC 06-Mar-89 SC 	343' 
322 DAULAT RAM 8/25166 DEL10I451C _25-Apr-9 SC ' 	343 
323 BIKASHKUMARDAS 11/20/64 CALJ01491C 05-Jul-91 Sc 	' 337 —  
324 BASAVARAJ 'H 	. 

MAN KAPPA - 

11118169 
.. 

MUMJ0002JC 24-Jul-92 	'-'ST I 3 .10  

325 11. GOVINDAPPA 611/66 1 CHE10068/C 24-Jul-92 ST 	'1 	261 

.L.MEENA 11128161 DELJO576/C 01-Nov-91 	ST 	256 

.R.MEENA 3/4/66 	0ELJ0557/C 	09-Sep-91 	SILJ .222 
7/1/65 	CIIE/0057/C 	10-Nov-90 	ST 1 	164 13,6'NG,ARAPU SOMULU 

h, 	year 97-9
!K.SHARMA . 	 . 10/5/72 DEL/0270/C 	30-Nov-92 	OC 640 

0 

3) 
-. 

b.K.GUPTA 1/16/7 1 DEL/0043/C 	23Nov-92 	OC 630. 

Ms. JAYASFIEE K. 
(MENON) 	' 

4/7168 MUM/Ol 241C 	14-Dec-92 	00 629. 

332 
333 

V. JITI-IENDER REDOY 8/2/68 CFtE100341C 	14-Dec-92 	OC 627 
M.P.KEDIYAL 	- . 	 5/25/GO DEL/04 18/C 	1 3-Jan-93 	OC 623 

334 RAJENDRA TIWARI ' 6/24/7 1 DEL104021C 	22•Jan-93 	OC ' 617 
335 VIRENDRAKUMAR 718/71 0EU0144/C 	16-Dec-92 	Sc 	'. 516 

.336 SITA RAM MEENA 1/7168. MUMJ0014/C 	06-Jan-93 	ST ' 	 448 

I 
ji  

.? / "I 
.. 

1; 

"h H:" • 	 I 

9 o112 
g1U 

nAlIt 

'CA1Ø' 
0'• 



/ 

k.!STANLEY ijI 	ciiE7ób/E 23Apr•8 	00 395 

83RAJEEVKUMAR_SAXENA 7/1/60 DEL/0262/E_ - 25-Sep6 00__J 395 

t.iITAVAGANGOPAOl1YAY 12/1/59 CAU0074I1 11-Jul84 DC 	I 
32  
3j 

 
- 

85tNGAT RAM 411/57 bööb7E 11-Sep-78 OC 	1 39 393 

E5M. PALANICHAMY 12/1/53 CHE/0062/E 6-Sep-76 OC 392 

/kUN KUMAr GULL.  i'is7 D[liO.th3it 27-Jan-79 00 392 

flS\SA1AYKRUSHNARAO 12/29165 0EU04021E 6-May-91 ST 263 

BOKADE 
For the year 98-99 

5 SAJLENDRANARAYAN 11/26/67 ~ 'bEU0415/E 1.Feb-93 OC. 521 

SAHOO  

Declaration of the result of any candidate dues nut automatically confer on hun the right fur 

promutiun, which would be subject to the veritication of Lite vacancies available y c-ise,approval from 
Muitsuy of Finance for filling up the vacancies over one year old . vigilance ci ancc.yr-wise eligibility 

for promotiOn and outcome ofjudgcmcnts in cascs pcndicig in various CATS I Courts including the following. 

CAT/Court cascs and cases if any filed in Future. 

	

I. 	CWP No 3519 of 1999 Shri Santush SliuLla Vs U.0.1. & others... 

O.A. No. 36/99 Sltri S.K.Cltaturvedi V. I.W. & utltcrs .. CAF.L3.N.DeUtI 

' : Contemt etetion No CPC No 29912000 Shti Vinud Garg Vs IJ.01 & others 

0.A. No 37/99 Shri A.K.Sittglt V I.ifl.l. & Otliets CAT Guw.tliati tlranclt 

Shri [3.0. vcrghes Vs U.O.I. & thlters CAl Mtitubai Uraitelt 

oO.A. No I t03/9P to. I I0/9, O.A. I I t9I, O.A. No. I07319 wtd 33/99 all combined tL CAT 

Mumbai Urich 
0.A.No 1757/99 Shri Sltyam Lal Vs tJ.O.l. CA1, PU, N. Delhi 	 / 

	

S. 	O.A. N0.546/99. CAT, PU. N.Delhi 
9.

• 	(AN49'99 Shri O.K. Jaiswal Vs U.O.I. / (tthc... .. CAT. PU, N. Delhi 

O.A. No 39/99 Shri suriruler Kumr Vs U:0.1 & Otlers.. CA F, 113,N.)e1lii. 

Result of Shni C.K.Cltaturvcdi, Roll No. D1Ul35$/C and Shri Ajay K umar Siogh. Roll No. 

GUW/00 13/C Iiavc bcn kept in scaled covers t% p e r directions olirincipal U;anclt. CAT. Delhi vide 

their instructionS dated 17.2.1999 in O.A. No. 36/99 and CAT, Guwaltati vide their utructolt5 d4tCd 

16.2.1999 in O.A No. 37199 respectively. 

H 

Naxcndr 1umar 
S.E.(Trg) I &Conuolkr Of Examination 

12 o112 
	 12 

17~~&Pj I& 

- 

77, 
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DIRECTOR GENERAL OF WORKS 
CENTRAL PUBLIC WORKS DEPARTMENT 
'rRA1rnNG INSTiTUTE: NIRMAN BHAWAN 

NEW DELI-IL 

No.SE('fl-1/Jes/DeptLeam/9899/26 1 	 fi .02.200)) 

Alitant Engineer (CPWD) Limited Department Competitive minInat1on-
1999 

Ba.'ed on the Limited Departmental Competitive Examinati9n held by the 
CPWD Training lntitutc for the pasta of Aaaiatant Engineer (Civil) and 
A.ssistant Engineer (Electrical) in February 1999, the inatruc.tionz of Principal 
Bench CAT Delhi issued in CA Number 2239/1998, with CA No.2528/1998 
on 15 01  February, 1999, the guidelines, issued by the DOPT vIde their OM dated 
02.07.1997 for filling up of vacancies of SC & ST candidates, and year wise 
eligibility for promotion, for which the re8ult was declared vide this office letter 
even no. dated 16.1.2001, following candidates have been further found eligible 
for cowIderatiort for promotion again.st  the year wise vo.canciea of Aaaiztant 
Engineers (Civil) for the year 1997-98 and 1998-99. These additional posta 
have been recently revived by the DOPT, Ministry of Finance and Ministry of 

P'k- 

S. • NAME DATE ROLL DATE 	OF CATE TOT 

NO. OF I3IRTH NUMBER JOINING GORY AL 
MA 
RKS 

For the year 97-9 
I.. 	A.K..SHI 01/12/70 DEL/0346/C 08-Jan-93 (DC 602 

 ARBIND 	KUMAR 03/10/68 DEL/0163/C 18-Dec-92 OC 595 

 
SINGH  
D.IJINDAL 01/01/69 DEL/ 0029/C 22-Dec-92 (DC 592 

 SHRI RAM SAl-lU 07/29/65 CAL/OlSSfC 01-Feb-93 CC 588 

 RAKESH KUMAR 05/01/67 DEC/0053/C 10Dec-92 OC 557 

 KAKULAVARAFU 04/21/69 CHEf 0192/C 07-Apr-93 CC 587 

 SUBODH 	KUMAR 
KRISHNA KISHORE  

09/10166 DEL41201/C 15-Jan-93 OC 583 

 
S1NGH 
SAI'UAV MADAAN 01/06/67 DEL/(Y206/C 30-Jun-03 (DC 580 

 HANSA DIJTF 11/15/66 5EL/ 1356/C 05-Dec-02 OC 577 

It). KRISHAN 	MOHAN 05115/68 DL/ 1264/C 10-Dco-92 (DC 570 

fl, 
KANSAL 
AMIT KUMARJAIN 03 1 05167 

 _________ 
DELI 1069/C 16-Dec-92 OC 569 

[Ei I'RADEEP 	KUMAR 07/18/66 DEL/ 0737/C 04-Jwi-93 (DC 565 

SHWARTYAGI 12/12/67 DEL/0015/C 08-Dec-92 OC SM 

SH CHANDER 
MTANr,- )A 

 

05/03/68 DEL/0124/C 30-•Nov-92 (DC 561 

WANT 	SINGH 03/11/70 DEL/1195/C 01-Dec-02 OC 561 

 S.RAV[ 
B [ST  

06/0'2/67 MUM/0039/C 5-Dec-92 (DC 559 

 A.K.PANDEY 03/01/70 7 DEL/0040/C 31-Dec-92 - OC 558 

 MA(.JAIN 4/69 DEL/ 1261. /C 28-Dec-02 (DC 557 

4 &STED 

AD"9C 



56. SUR1NI)ERKUMAR 07/23/67 DEL/0120/C 	J 13-Nov-93 OC 4 

57 VIJAYRAJE 10/08/69 DEL/0055/C 21-May-94 OC 565 

 M.S.SHAFIAHMAD 11/15/69 DEL/0408/CJ 28-Dec-93 OC 544 
DEL/0'170/C 25Oct-93 OC 543  K. K.JAIN 07/01/67 

 K.KR!SHNA KAILAS 02/15/60 CI4E/0210/C 23-Aug-94 OC 538 

 BRAJENDRA 10/05/67 DEL/U12/CO1-Nov-93 - OC 537 

NARAYAN SINGH 
 MANOJ 	KUMAR 06/15/69 MUM/0092/C 

________________________ 
10-Jan-94 OC 537 

63HMAHESH 
SINGH 

KUMAR 01/09/69 DEL/ 0959/C 03-t)cc-93 Sc 512J 

§4. JASWINDERPAIJ 03/18/72 1EL/02941C 27-Oct-93 SC 475 

65. 1 RAMSEWAK RAWAT 1 10/25/3JMUM/0089/C 05-Nov-93 ST 377 

Declaration of the result of any candidate doce not uutouiaCally confer 
on him the right for promotion, which would be subject to the verification of 
the vacancies available year-wise, approval from Ministry of Finance for filling 
up the vacancies over one year old, vigilance clearance, yearwise eligibility for 
promotion arid outcome of judgment-s in cases pending in various CATS/Courts 
including the following, CAT/Court cases and case if any filed in future. 

CWP No.3519 of 1999 Shri Santosh Shukia Vs. U.OJ. 8& Others, Delhi 

High Court. 
O.A.No.386/99 Shri S.K.Chaturvedi Vs. U.().1. & Ors. CAT, PB, New 

Delhi. 
Contempt Petition No.CPCN0.299/2000 Sh.Vinod Oarg Vs. U.0.1. & Ors. 
O.A.No.37/99 Shri A.K.Singh Vs. U.0.1. & Ors., CAT, Guwahati Bench. 
O.A.No.111/99 Sh.B.O.VcrghCaC Vs.U.0.1. &i Ors. CAT, Mumbsi Bench. 
O.A.No.1103/98 to 1108/98, P.A.No.1119/98 O.A.No.1073/98 and 
33/99 all combined at CAT, Mumbai Bench 
O.A.No.1757199 Shri Shyam LalVs. U.OJ. CAT, PB, New Delhi 
0.A.No.546/99, CAT, PB, New Delhi 

9, O.A.No.498/99, Sh.D.K.Jai8W 1  Vs. U.O.I.& Ors. CAT, PB, New Delhi. 
10.0.A.No.839/99 Shri Surinder Kurnar Vs. IJ.O.l. & Ora., CAT PB, New 

Delhi 
11 .O.A.No. 1682/99 Shri Vinod Garg & Ors. U.O.l. 
12.CPC 160/2001 in OA.No.2526/98 Shri D.K.YadaV Vs. U.O.I. & Ors. 
13.0.A.No.3457 Sh.Sudarshari Singh Vs. U.OJ. & Ox-s. CAT, PB, New Delhi 
14,0.A.No.2192/2001 Sh.G.K.Jindal Vs. U.O.L & Ors. CAT, PB, New Delhi 
15.0.A.N0A88/2001 Sh.H.K.Sinha Vs. U.O.1. & Ors. CAT, Jabalpur Bench. 

The result of Shri S.K.ChaturVedi, Roll No.DEL/ 1358/C and Shri 
Ajay Kuuar Singh 1  Roll No.GIJW/0013/C have been kept in scaled 

covers as per directions of Principal Bench CAT, Delhi vido their 

instructions dated 17.02.1999 in O.A.No.386/99 and CAT, .Guwahati 
vido thoir inst.ruct.ioriu dated 16.02.1999 in O.A.No.37/99 reapectiVOly. 

(Deepak Thakur) 
SE (Trg)-I& Controller of Examination 

Copy to the Director of Administration, CPWD, Nirman Bhawan, New 

Delhi for further necessary action. Sd/- 1.2.2002 
SE (Trg)-I& Controller of Examination 

SPED 



- 	ALW3EXURE.I. E 
No. 	 - 

i)tt'rte 	cr i.t () 	'OVL! 	 f 

iew flc!hi 
I.! : d;1he i' 	ptvnber, 	I 

iJ1u 
1 ';CflirLu1jofl of thj D'f r 	Uio, No2! r 199 	Jul/99 78 of 

	

5'Ou CO of.  2'1h 	I 	I of 2001 dJ t; of cgtw promoiki of :i2 E.s (Civil) pxoaoc 	to iT 	ad of .Ct'I) £2b 	pt iUz( 

1)Y,DllU'CTOR (EC 1) 

1.. 	1 C1iif Enghr (Civjj in CPW11)/?WD, Uo'. of)dll,T..Dptt! Apptori 	Authojtjt/ tvThii-y of 	& 	Nw Dcthi. 2 	f 	c:IiCbkf(PW)), (.ovt. of D1Li i;i Ddhi. 3. 	A1 SE(C1''i1) CPVTI)/PV.'D. (hv. GfJ.thj )  I.''. flp1t./Appropriatc 
4 	/J1 £E&'Survcyor of Works (Civil) CPWT) /PWD, Govt. of DcthLQT. .D./ 

Appropriate Afflhoriti/ MirJtry ci): 6L  Loit JIew Ddhi. Suj K.S. PaJc 	fran LJndcr SCCrç Lv, UPSC Nw Ddfli w 	 tO 
thcir cttcr No.1/i 1(5)!99A1.1I dite 7/1 W99. 

: 	Undr ccci iry (EW) Mnit -  of. Urii 	vJ111n, Nw •[). 
PS to DQ(W) & PS to all AD C- 8 (Wod:u), CPWD. 
CES CLass 1 (DR) AeaocjatjoiiJjj$ & CESS Cs II (DR) 	acitic. 9. 	Sion Oft ccr, EC-JiflhjCj.  

JL 
DY. DIREG ITEIC 1) 

ATTESTED 

IJWOCI4TB 



s.I. 

1. 	2. 
I 	I 

I 13iuy1 ji 	
7/1/15 	 3113195 2 Pnt Pal Singh 	
14/10/19 	 -do- 3 J MUULCrJ 	
1 8/11/44 	 -do- 4 L Kotccsvp Sariva 	 3/4/4 

5 Jxdiith C. Nagpal 	 10/1/45 
• 	 • 6 J Soundrapjijaji 	 30/12/43 	 do 

7 S C P1trnadacjaj 	 8/6/37 
8. P.V. Chpi 	

7/6/4 2 	 -do- 9 R. C. S udin
12110/48 	 -do- 

10 R. BaJs4bra11 	 15/4/40 
11.R.S.Sij.: 	 1217/37 	 -d 

O.P. Arora 	 1/10/43 	 do- S.R. Tcfl 	 10/7/4 1 	 - 
14 HK.A1014 	

I 	 21/2/42 	 -do- 
15 G S 	

5/4/42 
16 B 13 s1i1 	 6/8/41 	 -do- 
17 PlC Scn 	

9/10/42 
18 M p 	

3 14/4 	 -do- 
19 M. Eswa.Layya 	 1/7/42 	 -do- 20 S. SUuflaI.,Atfl 	 14/1/42 	 -do- 

VauUv 	. 	
3/9/42 	• 	. 	 -do- P.C.. Szgva 	. 	 12112/41 	 -do- 

iM Kud 	 216144 	 0• 

M.L. Gup-IJ 	 15/12/37 	 {10 
V. MuIi 	

30/4/42 	 - 
26. \'.V. MolijncLra 	. 	 27/4/45 	 -do- 

s-o 
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ANNDCURE; F 

Government. of India 
Directorate General of Works 

Centrnf Public VVorl(5 Dipartment 

No.29/1/2002 ECi 	
Nlrma Shavan, New Dhl 

Datc : 4th Juno 2002 

OFFICE MEMORANDUM 

Subject: 	Provisional Seniority List of Assistant Engineers (Civil) in 
CPWD as on 01.04.2002. 

'B' 	 The provisional Seniority List of Assistant Engineers (Civil) ;  Group 
 Enginoering Sorvico has been updated and is circulated for information of all 

concerned While updating every effort has been made tO4e to avOid 
omissionsJorrors All SEs (Coord.) are requested to bring this seniority list to the 
notice of all concomJ officers who are working under their charge and obtain a 
token of receipt for keeping in their record on perusal of the fist. 
OmissionsJdirepncjes thoren, if any, brought to their notice by concerned officers with regard to their date of blrtti/date of appolntsnen' as JEJAE 
quaiification etc. may first be verified with reference to their Service Bok/servicè, 
records and then the same may be forwarded to this Directorate, duly Supported 
by full facts for carrying out  necessary rectifiction. The discrepancies etc. may 
be brought to the notice of this Directorate wttiin 4-5days from the date of issue 
of this seniority list. 

This provisional seniority list is issued subject'to final outcome of 
the various court cases pending in vark>us cotirts. 

(DIWAN CRAND) 
To 

	

	 Deputy Secretary (Admn.)-ll 

CPW0.. 
The Gecral Secretary, CPWD Ea'neers' Association B-033, iP. 
Bhavan, New Delhi-2 
The General Secretary

,  All India CP'D Engineers' Assoation G-2327, 
Netaji Nagar, New Delhi-110023. 
The General Secretary, CPWD Junior Engineers Association, I.P. 
Bhavan, New Deihi1 10002. 

—5 	DD-EC-I/SOECVI 
6 	Dealing Assti, (promotion) 

rrES1ED 
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1.0. (W) 	C.P.W.0. 

84fl1O1ty List of Asit. (n9lirj (Civ(l) to 	 . 01.04.2002 	 / 

S.No. (8/Bhrl) CAT 0J&U ip Data 	Outg 	c f 	Dits of Po*rkc 

fi:Q of 	&.ptt.&8 	A.ptt.8 

J 	(C) 	A.E 	(C) 

2753 VA4GARA BATA KALI PRASAO DE3 0 11/07/69 	2110319D 04/04/01 

2754 0 VENKATARP..)4A4A RAO DIP P 20/07/45 	15103/86 	29/11/94 

2755 P K0THHDAPAHI DIP D 30/01160 0.8/12/79 	04/04/01 

2158 B IDHY DIP P 24/11/41 	16/03/68 	22/11/94 REID. 

2757 VARIHOER BIHGH Dip o 24/01/e0 07/02/80 04/04/01 

2758 6 P SIHOH DIP P 31/12/44 	18/03/66 	29/11/24 

2759 GA$OA PA.H DC DFQ D 10/01/65 	19/12/89 	04/04/01 

2760 V BREEDHARAN DIP P 06/11/41 	30/06/66 	29/1/84 REID. 

2761 8UPIH.DER BING BC DIP D 04/02/66 	15111/89 	04/04/01 

2762 UTPAL )4ITRA DIP P 23/02/45 01/04/68 	29/11/94 

2783 TUBAR KAHTI NPJ4DL BC DIP D 03/12/66 	18/09/89 04/04/01 

2764 T K OIAKRABOPrv DIP P 15/01/41 	05/04/86 	29/11/94 REID. 

2785 o / 	/ 	/ 	/ 	/ 	/ K.pt 	v..C.flt. 

2766 S V PAl DP P 16/02/43 	12/04/66 	22/11/94 

2767 BHOOPENDRA SIUOH BC DIP D 05/10/61 	0.8/03/89 04/04/01 

2768 P K SASIDHARPJ4 DIP P 01/12/44 	14/04/66 29/11/94 

2769 I4AH0 LAL BC DIP 0 25/10/63 	15/05/90 04/04/01 

2770 N C 818WA8 DIP P 01/11/43 	27/04/66 	29/11/24 

2771 ABIIOK Kt)4AR SC DIP 0 04/05/68 	29/11/89 04/04/01 

2772 A K 8I*A DIP P 03/01/42 	07/05/66 29/11/94 REID. 

2713 K#.RFJ4 PAL BC D1P 0 10/02165 24102/89 04/04/01 

2774 P H 4l06'H DIP P 07/01/43 07/05/68 29/11/94 

2775 TEJYIR 8IP4G BC DIP 0 26/02162 24/02/89 03/02/02 

2776 L OOPALA.H DIP P 30/12/41 	13/05/86 29/11/94 VoL Rstd./01.09.01 
2777 NAIB CHAND BC DJ.P 0 01/06/69 	10/11/89 04/04/01 

2778 0 K NITRA DIP P 30/03/43 	18/05/86 29/11/94 
2779 R PRASAD BC DIP D 17/03/ 	0.8/12/69 04/04/01 

2780 8 B GH0SH DIP p 10/01/46 	18/05/66 	29/11/94 

2781 TEJA SINGI BC DIP 0 25106164 	17/03/89 04/04/01 
2782 P 5 GUPTA DIP P 01/07/44 	25/05/66 	25/11/94 
2783 RAVINORA 0 P K1)4BHARE ST DIP D 28/02/65 	16/03/P3 	16/02/01 

2784 8 BHATTAcHARYA DIP p 27/02/42 	31/05/66 05/01/95 REID. 	 . 	. 

2786 8 	C 	II&HDY -. - DIP P 02/02/ 41 	 05/01/95  
/2787 6RI.R44EH B.ORAH ST DIP D.._-.01/02/65 	311.10169 	04/04/01, 

2788 A SENGUPTA 	 - DXP P 12/07/41 	0110-5/86 	05/01/95 PETD. 

2789 NARI SIHGH ST DIP 0 05/07/61 	05/02/SO 04/04/01 
2790 S K PAL DIP P 07/01/43 	02/08/66 	05/01/95 

/2791 5AS4I H BAHOSHIAPY ST .oi. 0 01/05164. 25101190 	04/04/01 
2792 P 	K SEH 0P P 15/12/44 	02/C-/86 	0/01/95 
2793 0 	LAKSHMI 	NAPA.5I4.i1Aj.j4 ST DIP 0 0 1 102/69 	?7/04' 	04/04/01 
2794 S 	4 	I-4ITqA DIP P c-2 	C 	' 	'-C' 	6 	C5/01 /95 REID. 

2795 SI1P.PAPPA 51 oi o -04.85 	71-7-1.1' 	04/04/01 

2726. P 	ITPr, siP P :- 	.4 	 1! 	15/01/91 PETS. 

2797 141 	C1:. 51 pIp c. c 	' 	...90 	54/04/0? 

jpjWCAT2 
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0.G.(W) C.P.(.D. 

8onioity List of &tt. 6ntrorg 	(Civil) c* On 01.04.00Z 

B.Ko. 	Kbe (8/Shri) CAT D/ 0t. 	Dt 	of 	0ta of urk 

01 	<)ptt.Is AQptt.$. 

tic. 6irtrI 	JC 	(C) 	At 	(C) 

2528 M BALAN DIP P 05/12/42 	0/03/65 	29/11/94 

2529 l4IIHDER KU$4AR DIP 0 10/09/64 	31/07/85 28/07/94 

2530 0 8 RAG DIP P 02/10/44 	10/0.3/85 29/11/94 

2531 8 C kEEHA ST DIP 0 01/05/67 08/11/89 	16/02/01 

2532 8 8 8ARKftJ DIP P 07/05/41 	12/03/65 	29/11/94 RETO. 

2533 K A 4EENA 81 DIP 0 ¶1/11/67 	21111/89 	16/02/01 

2534 H P KUU4 	 . DIP P 03/02/45 	15/03/85 28/11/94 

2535 HIHOR KEMAVBHA.I 61 0 01/04/66 05/10/69 	16/02/01 

2586 H C HAil DIP P 18/05/43 	15/03/65 29/11/84 

2537 RN4 (>IARPJ4 MEEHA ST D 0.8/04/67 04/06/90 18/02/01 

2538 	K V V KRIBA)4A 	. DIP P 08/10/41 	16/03/65 28/11/94 REID. 

2539 R 8 94.EEHA ST DEZZ 0 01/03/66 09/11/88 16/02/01 OEQ/1998 

2540 0 V RAflJAH DIP P 16/06/39 	11/03/65 29/11/94 REID. 

2541 	NP.RY&A( &{AI PATELIA ST DP D 01/06/67 29/011/69 16/02/01 

2542 H 0 ARA}4I . p 03/07139 	18/03/65 29/11/94 REID. 

2543 H 8 HADAOO 8T DIP 0 27/10/64 	16/10/89 	16/02/01 

2544 •8 K MUKOPADHYAY oi. e 16/01/42 22/03/65 29/11/94 REID. 

2545 94AKX11Af 	LAL 9.cEEHA ST DI? 0 15/07/85 05/01/90 16/02/01 

2546 P C HAJI.940M 01? P 01/02/43 24/03/65 28/11/94 

2547 RP4 GOPAL I4EEHA ST DCC 0 01/09/83 08/06/90 16/02/01 0EG/2001 

2548 1 V 	.1 	PRATH.A.814AH DIP P 05/09/44 25/03/65 2/11/94 

2549 S.AROAR 8Il4Q1 sr DEF o 10/06/66 02/02/90 16/02/01 

2550 H DM DI.? P 17/03/40 30103/65 21111/94 REID. 

2551 	R 0 NIHP4E 81 DI? 0 28/06/66 	18/10/61 	16/02/01 

2552 BAIrWARI 	LAL DIP P 15/08/37 02/04/65 29/11/94 REID. 	 . 	. 	. 

2553 Q4HUTTA4 •LAL 14€ENA ST DIP 0 09/03/65 23/11/89 	18/02/01 

2554 	K K GIJLA6A.41 DIP P 25/10/37 02/04/65 29/11194 REID. 

2555 V TAA 8IN-1 ST oo 0 3.0/04/89 27/10/89 	16/02/01 

2586 P K DAS DIP P 07/01/45 02/04/65 79/11/94 

2557 	94A)4*1M 	LA!... TA-AIYAO ST DIP 0 25/11/67 	23/10/89 	16/02/01 

2558 P K 8L8.&S DIP P 20/12/41 	03/04/65 	29/11/94 REiD.  
2559 OEVI BHP.HER ST DIP 0 25/12/68 	21/02/90 	18/02/01 . 	. 	. 	. 	. 

2580 1 K CA4"A.0HYAYA DIP P 03/01/45 	19f0 4 /6S 	29/11/94 

L.21a.........D..... 11/04/69 	15/11189 	16/02/01 

2562 WADAN LAL DIP P 15,0 
563 	SRI HE1-4EX C 	P..&BH.L ST DIP 0 01/03/64 	15/09/89 	16/02/01 

2564 8 C PAL DIP P 15/06/42 03/05/65 	29/11/94 

2565 SUHDER LAL ST DIP 0 03/07/65 	19/03/ 	16/02/01 

2568 8 BHATTACIARYA DIP P 09/06/44 	10/05/65 	29/11/94 
2587 0 / 	/ 	/ 	/ 	/ 	/ 

2588 0 P NAGAP&JAPPA P 19/10/40 	11/05/65 	29/11/94 RETD. 

2589 	JOY 	BELKI-4A5 	KIJJUR 	. ST DIP 0 16/0-6/86 	15/01/90 	18/02/01 
2570 	8 	P 	SINGe-I C'IP P 15/01/43 	31f05.65 	29/11/94 
2571 	OH NAR&Y&?-4 ST 01 2  0 01/c./6% 	22/05.90 	16/02/01 
2572 	N 	L 	VERI.I..A c: P 15/03/4 	31/)5/55 	29/11/94 

ATTEST tU 

clog Wimp 
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nlorlty L1t of Ats, Ervqim"rc(Clvii) cc or 

(8/8hrl) CAT 	i D/P D4t0 of 0ts of 	P- 
f10 of ,tt. 	 -o 4ctt.e 
tiorb Cir-th J( 	(C At 	(C) 

2573 PRAKAS4I QIA)4O MEL1A BT DIP D 	06/07/61 07/02/9-0 16/02/01 
2574 H K DUTTA DIP p 	25/11/45 02/04/65 29/11/94 

/2575 LIT 8O*4cAL OT DIP 0 	26/02/65 31/10/81 16/02/01 
2578 JADU8IR PRAZAO DIP P 	02/07/43 03/06/65 29/11/94 
2577 eixv 81140H MCHA 8T DIP 0 	14/07/65 01/02/9-0 18/02/01 
2578 K C J06111 OIP P 	14/11/42 05/00/65 21/11/94 

J'2579 LA-IYA R4 PATIR 8T DIP 0 	01/08/64 01/11/59 16/02/01 
2580 P K l4A21J.p DIP p 	15/08/40 10/06/63 29/11/$4 	REID. 	 : 
2581 H 8 NEEI4A 81 DIP 0 	07/07/64 20/11/69 16/02/01 
2582 V B PRA8AM&J DIP P 	aO/04/42 16/06/65 29/11/94 
2583 KALU RA'-( 	4EEHA 81 DIP 0 	15/07/5e 04/Ci2/9-0 16/02/01 
2584 A KRUPAKAR 0-ED P 	20/10/45 19/04/63 29/11/94 
2585 )40T1 LAL P1ASA0 81 DIP 0 	04/08/64 cj4,'/yj 16/02/01 
2586 8 K HAZARA DIP P 	25/07/45 29/04/65 29/11/94 
2587 SHRI 	HRA'l'P.H 8Nl 81 DIP 0 	18/11/63 2-8/13/39 16/02/01 
2588 HA84ED 114/44 DIP P 	26/07/44 29/04/65 29/11/94 
2589 A P GARO DIP 0 	24/08/68 16/01/00 16/02/01 
2590 V a IAITI DIP P 	08/07/43 01/07/65 2/11/94 
2591 18.HWARI P-RM.o DIP 0 	20/07/64 27/12/89 18/02/01 
2592 P 	K BHATT/-IA.JEE DIP P 	16/04/42 01/01/65 29/11/94 
2593 PARVEEN 10J-ftJ DE0 0 	18/06/83 21/04/86 16/02/01 
2594 IS-AC XATHEWB DIP P 	20/08/41 02./07/63 29/11/94 	RT0. 
2595 CH XTTELLA S4)c1AMAKY  M DEG D 	04/08/65 31f/9-0 10[02/01 
2598 K C OIJRBNIAj(I DIP P 	30/10/42 29/07/65 20/11/94 

L 	:. 

2597 RAHE8H CHANG SIHGHAL DEG 0 	20/04/61 19/01/84 16/02/01 
2598 D 14 J-KAR DIP P 	26/04/44 21/07/65 29/11/94 
2599 DEVAHo PAfllAi( 080 0 	01/04/61 01/03/89 16/02/01 
2600 C S 8A/414jI A BC DIP P 	02/05/54 02/11/79 29/11/94 
2601 RAVII-iDER 	Kt.4A.R 	&HAr-4A 080 0 	29/12/54 29/10/79 16/02/01 
2602 BRAHt4-4 131$G-( Sr- DIP P 	15/11/56 03/11/79 2-2/11/24 
2603 PtHPIOER 6I14 080 0 	22/11/84 20/12/68 16/02/01 
2604 R.C.Hu8IR 8Iw]ti BC DIP P 	14/12/57 31/10/79 22/11/94 
2605 VIJAY 	KtJI.4AR JHA DIP 0 	28/11/65 2-0/12/89 16/02/01 

W4Ii W01d9T 
2607 BIREHORA KU.4AR I4I68RA DIP D 	01/07/67 26/12/89 16/02/01 
2606 R P BINc1 BC DIP P 	25/04/60 31/12/71 21111f34 
2609 KA-HLESH CHAMORA BAJPAI 080 D 	01/01/60 03/02/61 16/02/01 
2610 BABU LAL 

BC DIP P 	13/07/54 04/02/80 29111194 
2611 P 	8R7D4-IAR 080 D 	29/11/66 01/01/90 16/02/01 
2812 PADAJ.4 	5IP4-(-1 BC DIP p 	02/01/55 11/02/30 29/11/94 
2613 JITEHOER 	KL9-4AR 1-416HRA DIP D 	30/01/62 10/02/82 16/02/01 
2814 A K DAS TALUKDAR BC DIP P 	13/02/59 16/02/50 29/11/94 2615 DHARAH BIR el?+GH DIP 0 	26/11/61 10/02/82 16/02/01 2616 H HALDER BC DIP P 	01/10/57 23!02/Sl 29/11/4 
261? R KUHAR BC DEG 0 	30/0-6/6,8 16/01/90 16/02/01 



Boniority, Ltt of A -ctt. 0r191...r: (Civ 1) 99 on 01.04.2002 

6 NO Nag (6/6hr1) CAT Ou4li 	 Data of 

fica 	09 	Aptt. ao Ar1ptt.d 

Eirt?. 	i : 	c 	AC (C) 	 '. 

3022 ARVINO K.Lj~4 AP 	SC DIP 	o 	ioieo 1)/01/90 04/04/01 

3023 V S BHA21A 	 DIP 	P 	23/0/41 19/2/57 11/03/95 	REID. 

3024 KARAM ill SINGH 	 SC DIP 	0 	13/03/66 25/07/90 04/04/01 
3025 K K SFIARI4A 	 DIP 	P 	09/06/43 23/07/68 1 1/09/95 

3020 14M 40fiAR LAL 	CC DIP 	0 	10/ 1 0/10 11/06/91 04/04/01 	 . 

3021 14 H HAPcALANI 	 . 	 DIP 	P 	10/04/35 4/12;65 11/09/95 	RETD. 

3028 SURES1-4 'K1,4AR SINHA 	ST DIP 	0 	04105i68 	c.Ii 04/04/01 

3029 NANORANJAPI PAUL. 	 DIP 	F 	30/C/43 22/02/E9 11/09/95 
3030 )4CILKHAI4PAU 	 ST DIP 	D 	20/09/66 1 0/12/90 04/04/01 

3031 K 0 cHATTERJEE 	. 	 DIP 	P 	13/12/39 23/09/89 11/09/95 	REID. 

3032 KALU RAM NEEHA 	 ST DIP 	0 	02/07/08 28/08/91 04/04/01. 

3033 14 K OU1IAR ROY 	 DIP 	P 	21/06/40 26/09/69 11/09/95 	RETD. 

3034 C NN-IU14AHTHARAYA . 	 ST Dip 	C' 	26/06/65 12/04/91 04/04/01 

303.5 NARAYAllA HAHOUOIRIPAO 	DIP 	P 	27/10/45 10/06/70 00/11/95 

3030 R 0 HEEHA 	 51 DIP 	0 	10/08/61 '2/08/91 04104/01 

3037 BAORUDDIN K3iAfl 	. 	 DIP 	p 	3102/45 12/06/10 00/11/95 

3038 RN4ESH cHA.HDRA DAS 	ST DIP 	0 	01/12/66 '7/01/91 04/04/01 

3039 A N LP,HIRI 	. 	 . 	 .'•fl5 

3040 K}1AOESI.?AR KALN1 	. 	 81 DIP 	0 	28/11/05 10/07/91 04/04/01 	 . . 

3041 ALOK KU14AR OMOSH 	 DIP 	P 	15/04/40 11/0.6/70 00/11/95 

3042 DAKHOOE RAJU ONKAR RAO 	ST DIP 	D 	10/10/66 06/10/91 04/04/01 

3043 NAP+OJ KUMAR BISWAS 	 DIP 	P 	14/01/43 1/08/70 (16/11/95 

3044 PRAMTH l4J..4JHI 	 ST DIP 	D 	27/09/63 18/06/91 04/04/01 

3045 JOYDEY CHANDRAPM0 ,IT 	DIP 	P 	01/01/40 19/08/70 00/11/95 

3040 D POONGAVAMAM 	 DIP 	P 	13/04/41 05/10/70 06/11/9t 	REID. 	 . 	 '. 

3047 KNAGES cl-IkHORA DEB. 	 DIP 	P 	01/03/46 26/10/70 06/11/95 

3048 6 K GANG-LiLY 	 DIP 	P 	03/11/47 26/10/70 06/11/95 

3049 8 R I4IJK}-IAPJEE . 	 DIP 	P 	03/08/42 02/11170 00/11/95 

3050 R H MUKJ-(ERJEE 	 DIP 	P 	10105144 02/11/70 06/11/95 

3051 SANKAT KU4AR SAJ-IA 	 DIP 	P 	17/06/44 02/11/70 06/11/95 	 . 	 . . . 

3052 S-NEREEF A. NO-ID. 	 DIP 	P 	20,'07,'44 05/0.4.'55 00/11/95 

3053 SANTI PAO/. P000AR 	 DIP 	P 	15/02/45 02/11/70 00/11/95 
3054 J.J.IAR C-HAND SEN 	DIP 	P . 20/C.8/45 14/11/70 00/11/95 

-L°4W 47 14/11/7000/fl/95 ..... 	 ____ 
3056 '4 C GU1.e ROY 	. DIP •  P 	0010/47 25/ 11 /70 00/11/95 	

.,. 

3057 A K GUGLA.NI 	 DIP 	° 	2.3 '0'0 09'C''71 06/11/95 
3053 OALJIT SHAM SING-H 	DIP 	P 	16112/49 05.'0 1 !71 06/11/95 

30.52 Y00EI4ORA PAL SING-Il 	DIP 	P 	01/10/46 07I0 11 71 00/11/95 

3060 ISAR R 	 . CIP 	P 	0 .11/45 06,C71 06/11/95 

3061 ASII01, 	LAR JAI 11 	 DiP 	P 	00 0 / 0 0/C I 11 06/ 11/95 

3062 	L SI4ASNL 	 DIP 	P 	2- 49 ? ...... 	 1 06/ I 1/95 

30 3 	'.R I SIIHAMJPTIIY 	1)I1' 	P 	c" '-: 44 	S . 2 	71 06/11/ 55  

3054 	.1LASD t. 	SI4ARNA 	 D1P 	P 	06/11 /95  

AIDVO  

3095 'Ajl(t._ 'HARE 	 : 	:- - 	 08/11/25 
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C, 

Government of India 
Dirctorte GneraI of Works 

Central Public Works Department 

No.29/7/2002-EC-111 Nirman Bhavan, New Delhi, 
Dated the 	September 2003. 

To 

The General Secretary 
CPWD Enginoors' Association 
'B' Wing, Ground Floor 
I.P. Bhavan 
New Delhi. 

Subject: 	Grant of Deemed Date of Promotion in the grade of Assistant 

Engineers (Civil & Elect.) - reg. 

I am directed to refer to your letter No.CPWDEA/337 dated 
29.07.2002 and No.CPWDEA/197 dated 23.07.2003 on the above mentioned 
subject and to say that case of grant of deemed 
Assistant Engineers 	 fi 	th ruQh LDCE-1 999,has 

	

(Civ 	El f) U li 	,,been 

considered in consultation with the Ministry of, Urban Development & Poverty 
AUe'iation and thepartm Deent of Personnel & Training and it has been decideZf 

that the same can not be àccededto. 
'w_t_ 	 •• ••, ., 

(DINESF-I SLNGI4) 
Deputy Director 1  EC-Ill 

I 	TeL:2301O509 

t( 
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From 
• 	 i'elhj 

- 

.Jt3 	: 	•.• 

-.  
i e Jlsti iU c 	 2505 2004 

	

ntlal 	flhi 	rti' 	tlb'Jfla) 1I1Cj),J !3nch, New DL' hi 

~ri 

	 . 	 . . 	 .. .. . 	

.., •* co 	
Cl Ia r L li appj1C311 	

P 
?0, 

/L, floor, lJilr 
Apar1flwnL 	9, 6aLakh,,,ba 

Road, Now Do1i_, 
Slit 	

Louj br 
Lho °p°ndonL , L wyo r CIflibor 	upro,,,0 Cau 	ru DajI,j 

' 	- 

• 	• 	
• 

,.,.,,• 

I 

- 

. 	

. 	. 	. 

2710/ 2003 fl.flo, 	A....  ............... 
.........

. 	. 
Sin0f & Crs 

Applcait 
Versus r y 	 . 	 .. 

Sir, flespond t 
• 	I am direct 	to forward herewith 

a copy of JUdctncflt/Order 
13 

Dt 	

oabsed by thi Txibunal in the above mentioned Case Lor ipzorn,atio and necessary actjo 	if any .  

.... .......................

. V .  ,j., 

• 	 .

. 

Please acknowle,jae tne receipt 

/our raithfuj1 

End.  
A s above. 	. 	

JUDL.1X 	•• 	 ,. 	 .' 

(sEcrIou OFrICEn) 

ATTESTED 	FOR PRINCIPAL 1EiISTfl 	

"1 
DVOC4T 	• ,• 



It 	

oR) 

Member 

Ih: ough this OA -fol 1oWig 	rel iels have bLtfl 
pr /Ld 

a) allo, Lhis Ot iginal Applicaon 	 Y 
1)) 	quash 	the 	i rilpugnod 	son or i ty 	1 1st dated 4 6 2002, 

quash 	the orderNo 29/l/2002-EC-III 
dated 4 9 2003 and allow notional 
seniority to the applicaiits from the 
dates and years when vacancies aros with 
all consequelltialbonofjts 

direct the 	Respondents to allow 
.SCfliorjty to the applicants W.e.f the 
dates and the years in which ,Vacancjes 
against which the applicant have been 
appointed were available and against which  
been 	the appljca:ts are shown tohave 

appointed vide 	the orot dated 16 .2.2001 

and pass other or further. orders which thi 	
Tribunal may deem fit and proper, in 

the facts and circumstances of ti -re case may also be : passed in favour, 	he applicn 	 of t  2 	

Applicants Who are Junior Enginicers hi CP 1D tv 	PIO:iiotio,ial avenues as  
c h 	 Asistap CiTineer which las tt,o annLl 	i e , 	prolnotioni based on se:iiority a d 

	01) qualify1)9 	
th@ limited do6art,eI1ta1 competitive exairit, atiogi 

(LDCE, 	for 	shoi-t) 	
On eligibility one 	is Subjecte. c>mj,i1tj01 	fr further Progras5j 011, 	Being 	9g'ievod with Il9nho1diii9 of Q>lflinati 	applicatits filed 

OA-2239/93 Which 
was disposed of on 15.2.99 with the follo,j9 djroctjo,,5, 

In the ligt 	
of the detailed discussions aforesaid nd in the 

of Justice and fair 	 thterest 
it appropriate 	play, we do not think 

'to apply broken on the 
wheels of th.e proposed selection process 
For this reason, the QAs deserves to be 
dismissed and we do so accordjngl, 
However, to take care of some 

of th reasonable apprehensiojis to the ES appljca,)ts 	it wou) 	be 	priate that 	I while conductj,) 	
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g thopresent selection 
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(i) 	eX1stfl9 ru'es for filling up tho 

	

- 	 posts 	meant for 	reserved, ct.egory 

candidates 	sha1 	be 	adhered to 	as 

prer 	the DOPT •in itS sc lbedby 	OM dated 

97 	wh1e communicating vacancies of 
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'- 	tIt the porcontago of reservation for 
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SC/ST L lii L 1 	bo indicated only ator on 	
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T 	cases ace tobo ensured as per 1aw 1ad 
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' 	p 	instructions [or manLoining tho rotor 
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and y  runnng account register, to AooR 
zfter the interests of backwards c1asse- 
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M 	 (ln) )0 .Vacancles 	of 	391 	sha1 	be 

	

) t 	
4 çnuIU 	V Mreca1cuatod to ensurci that 1 	r7ato 

- 	 between Lthe 1tio groups for theyoarsron\ 
) 	 r 	 iggâto 	gg have not been tit1ed 

undu1Y ) favour one of the two contending 

I 	
tl 	 groups 	 I 

r inclined to agreewth 
the respondents' submssion that present 
practice or keeping vacant slots for 7  
being filed up by direct recruitment of 
lator 3 yoars thereby giving then 
unintended seniority over prornotoes who 
arel ''alrady in position could . bo 
dispensed wth 	The above procauti1ot 

' shall 	be taken before final ising 4thc 
prosent solectionprocess or handt 	& 

" 	
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14& 	For similar examination to bo hold 
in future respondents shall also consider 
(1) the possible of strictly maintaining 
1 1 ratio year-wise between DPC and LDCE 
candidates making thorn widoy krow, 
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	tthrogh 7  departmental notice boards ary 
feasibility of ensuring thattho posts 

	

F 	 falling vacant cauaod by DPC-promotoo 41
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I 	 could be filled through DPC candidatosand 
those caucod by LDC promotes could be 7  

	

filled through oxamination 	and (iii) 
for making 1 1 ratio for the newly crotod 
posts as mandatory 

3 	Accordin3ly 	iosult wa 	declared fo 	39 

vacancies vide notification 	dated 16 9 98 	Appiicdnt 

appeared in the 5examination but the result 
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basis of hotil0 iscrimjnatjQfl1 	Iis Viow of the matter by reforrin t 	offj 	 01 	ddtOd 23 	
2001 itis conteidad that f o r promojç 

	from 4 AC 

ADVOC4Tg j4 



Lü 	c,rEdo 	oj 	i: 	 • 	 . 	
\ ., 

	

. 	 . 	 . 	 '->OCUtiye 	E 	' 	• 	.' 
\ 	 ) SOfl 10 	Ly ha3 	

given from th dato 	

flg1ee 	
flCj0j7 Ll 

I 	Shoulj have VcLcanci 
I 	 / 	been fol lowod When the rul r , • 	botj-  the posts 

	aj- afl1OCJousfo) 
,: ..: 	• 	• 	7• 	 . 	. 	 ;'c :.,:-_ 	 . 	• 

I 	
4 	Lt 	L 

7 	1  Q 	
the Other 	hfld 

: .;COfltCStCd .; thQÔAM, 
	

: 	reSPOndents 
. r-( 	,. 	4 

•:•-' 	. 	t tt 	k 	 and the1 r Stand  
91Von off 	

to Prospct 	1 	

thDt 	
bu 

t 	1 r 	
detern)1flOd 	It 	

y and 	5Oflority 	1sti 
of 	actual 

k 	 ' 	
Pr 1 nc1p 	

01? mo WOr0' a ' 	
rornoti0 

::!c 	............ 	•:H,; 	'.• 	• 	. 	... 	. 	. 	: 	......... 	• 	
.: 	• 	• 	• 	• 

k 	
r 	

I ) 	 L 	 MoroçMo 	
I 

l t1tt 	 t )dscrmat1bfl, 	
Oted4 	Ut 	

CttQd thaLfthOre& 	
nO 

'•) 	E ' 	h 	i 	t 	 0 	Pp1jc 	r 
: 	

flglneOrs 	
to the rev)so,' 	

a 	as 

Lhe JUlflors accorded fOLiO 
	

Seniority W1thrç 

ca0 applicants WllOhQv 4flal SGfliorty 

it 	 C 	 -. 	) 	:, 	' 	_ .. 	flOther mod 
i 	

L 	is fast tract Where eli 
	- 	

O? Promot1Qflh, 
91LJ11ty pe 	 . 	

. 4 

	

. 	
: 	•- 	

nod is reduced 

	

I 	 I 	I 	
1 

. 	 .. .•...' :., 	 • .-9 	 • 	 i 	

0 	 --- 	 • 	 .' -.. 	 . 	 ... 	 .......... 
	

. 	 . 	 ,, 	
. •: 

	

C 1) 1 Caroful i COflslder t 
	

'4 	$t 

	

COfltoft1Ofls Of t 
	a 	

a 	of t 

	

9/98 .:. Where, 	
, t.

recti ons 
k 	hold)fl9 LDcC S1nCe 	Segrti0? °frOSpOfldOfl

Of PI and 
s/as to be filled Up 
	

Vacanci06 asodrd 

rn 	\ 	
observed th 	

on yearwis0 basi5 
	

t 

I 	 t ratio ofc 1 i 	 c , 	 t  is yilso 

	

j
and Promo00 	

ahd eligij 	

to be 
maln i?ed betw 	LDcE 

	

vacancies to °nsure that ityshouldb 	seGreted 	
ith 

eam1flati0 	do flot 9@,0 b0f who have qua1jf10 

year, when they 1woro not 
	

olijbl: 	/ 

1 
on  

	

to bo 91VG to the afoo'id1 
	

iand logical 1ntorprota 

	

to be dlawn and on 
	

yoarwis0 Panolsar
/: 

Oment 

are-to be Promo OL 
from 

thQ Gibility ieappl1cat 

o of 

 

p roillo t i 
on ani i 

ATTESTED 



LV 

the O<U1flflt)On in the rQIoyant your sofliority a t 	L\ ) 

	

, 	. 	accorded . 

	. . 	.. ... 	1 
- 	
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rflosL of the appucants Iav 

I qual 1fod the LDCE 1or*;* 	3ppsts for the years 
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, 	I 	 ' 

	

T 	proino(, 	s 	bode)d tQtok 	 th r 
• , • 	 . 

0 	
he 	hy 	enua 	

b 1:s 

	

1l 	i 	 , 	h 

	

, 	 and Pas1n of 

	

I 	 rc1aLc 	back on ooi bas' t the , 	

t 	 4 

( 	

, 

	

I p( 	 wh i ch Lhy havo been found a 1 	bi 	- 

	

• 	. 	•. 	.. . 	 . 	. 	 . 	 .. 	. 	

- n 	 •. 	:_ 	 : 	, . 	;: 	. 

r 

	

L 	
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LDCE oarn1naton apart froinprotiioi0 	quota 

has a lwys be a n_a fast Lract promotion 	Oflct 
troatiiiant has boofl meted out ith flQçt 

pron1e ?e cadrQ / 	 r the same cantot 
? b e l'd oil I,edto ppii 	t 

thQ prUiciplos of aqualty °nshrjnod under, Arti1q 14o the 

1011  of india 
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In the rosult for the f
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GOVE1'JE'f OF INDL.\. 

DIRECTORA1- E CEcEflj, OF \VORKs 
CENTRI. PUBLIC V'ORKs i)EP..RiiEN'I' 

No, 8!26!2005Ecffl 	 Nhman Bhawan, New .Dell 
Dated the 22'fav,2006 

In paial Inodif lCation of this Office  
the Under 	 i'der even number datei', " '2-2006, 

jd is directed to say that in compliance to the directions of the Hon'ble 
CAT, Chandigath Bench in OA No. 1260!2003 by its ordcr dntd 29th July; 2004 in 
the case of A. P. Garg& Others Vs UOI & Others, the under sincd is di'ected to say 
that notional seinoitv' be fiicd as per meir with date of jong as IstJulv of the 
relevant year of the' vacancy in respect of those who were a thcase. Rest 
vviU remain sanic.  

/ 
(S.LIEEL) 

Deputy Director Adrnn(SLM) To 	
0 	

H All PAO, CP'\\D/p\VD  

Copy to 

 
The General Sect'ctaj 	CPWD Junior Enjneers' Association LP. Bhawan, New Dc1hj-l102 
The Generill Sccretan, CMVD Engineers' Associatjot, 'Ground Floor. 
'B' WiIig. Outside En I.P. Bhawan, New t)dll-l1OOQ2 
The General Secretaw All India CP\D Engineer.s Association. B-033. 
I.P.Bhavan., ewDefl111O0O2 

	

01 	PPS.ps to DG(\/G(S&P)/G(TD)/AbG)ICE(vig.). 
PA'tODADS (A)/DS(w), 1NL,o UD&P.&. 

	

' 	Hincli Sliakha for Hindi Version. 

	

. 	SOC.RCeuCwCvI/StOCk File N, Oicc Board. 

S'ECTTQN OFFrCR 

s_o 	•0 
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•1  ANNE-XU.R-E:: 1< 

to 
The D ecor Geneial of Works, 
ç" pvvo.  Nicmar'BhWafl 

I 

[Th: .h pro;ei channel] 

:r of Notional Seniority anc ccnsaquert 	bntit threuPOfl. 

:C[iOO CivI No: d./2S'Wd EG-lil datea 2-22QO 

This has a refcrnoe to Oce Order No. mentioned above vide which in comphance 
with the direcTion of Honbie CAT, Chandigarh Bench in OA 1260/CH/2003 by its order on 
2.7-2OO4 in the case of A.P. Gach and other, the CG'v"J has grapted Notional Seniority to 
the Assistant Engineers Who were a party in the case and were appointed from the date 

;3r in 
which the vdcancies arose In this corneotOr it is stated that roy name appears 

Si. No. 3 vacancy of year I 94-55 as per DW Othce Order No. SET)/JE!DapL 

ExamI98-99 11  710 dated .16-2-2001. 
Fuher, it is stated that am at present officiating as Assistant Engineer since 16-4-

2O)1. J tha f of Jsistant EngtneerS' is under considemilOn, it is not posslbiC 

or me to give the refelence cf seniority list. Hc; ever, my name in the result sheet referred 

above, lies at SI. No133 oHimiTed Depament2I Examination held on .21-2-99 (Photo copy 
enclosed fOr your ready reference). 

In view of the above, I am entitled for Notional Seniority and consequential benefits 

w.e.. 1994-95
. 1 is requested to allow me Notional Seniority and other conseqUential 

benefli w.e.f. 1994-95. 

Thanking Yu. 

:. stated above. Yours faitnfuily, 

Dated, Guwahati, 
/ 

(S. M. Bangshiary) 
Assistant Engineer (F) 

Assarn Central Ciracle-l. 

. 	
C.P.W.D. Bamunimaidan 

Guwnhati-78l021 

Copy to.- 
1 	The Chief Engineer (NEZ, C.P.W.D.. Shllong-03. 
2. 	The Superintending Engineer AOC-!, C.P.t.D. Guwahati-21. 

s. IM. BNlY) 

ATTESTED  

ii 

I' 



The )ih- ( 	(\\ ' 
v:P\\t i\ 	I1:ii 
iit' 	I.)etiii •1 IM 111 I. 

(ihrt, 

c .;rllL:Y 	61 , 111 , Cii 	. I•4ifl 

Wtih lite rreet nn 	ntnhk' 	hisi:n. I hg to 	lhnr Sir 	hd mid' 
reprcentnhon to your g.CJ oil te vide nv et ter 	I dut ed 	) L6 •2 	es 
atE checjt 	grunt of National seniority in the. rude ot Asstsuui 	niineci 	ti and 
l:;o other (onsequcnttlI hen'ht 	her'iipon will e1I'ct from th' dat" and 	tu in uhi'h 

VaCuIiCICs arose. 	'dOne Lit C:t5I3 of Sri A.P. (:•irg and other vtd' your 
X/2612(n -1,'JJj dated 	t , i2:2ia H 	Iso 	.( 	 tC-J II dated. 	(LI2i it t 	crcis eoav 

o ti 	ii complMor.. to in dir' c ion 'i I it 	Inn ihit ('AT 1 1vi nd"111111 I n h in 	A 
iuI. 	ii(l. 

Sir titor.' that; h  ton months have hc;'i nasaed bii' nohtn; ha he;'n her: ;t 
VOui Ciii Si fflt oi:iai 	i1v and nih; 	;(mseih'ntia1 'CIiCi 

	

unon in my ca.sc as vraved Ikv. resu It ia oss ot nancan he.nvi ti 	r me 

In this reIfird I vonid like io nr':s,' von on'.e 	 ;n !hat sit. my name t 
Ippears at 	LNo 	1 al vacancies year 	95 in hct result of Limited )c.Imnntn 
oupct , 	lxrli -olna(in,i '")9 declared by r he (:F\VLi 1 tat nine' Institute. ( tha 7iubid vi 

"L( lii ii 1) 	it1  I 	jn 	' 0 1. 7 10   dai I 	' '( I'll and mi " iiori; 	ci is 	S / 
the selliorit y lic it;aied I' your good ol'iice' vole 	/(,l2 ..FC UI hited IIueJ2tH 

In m'jw of the lve I cinei lv reiies1 your honour k mdiv to ICCC'f< lii 10 
rei11cr svn-  jthei aIiv and .;rant me the 	atuon:iI sentonitv in the :trade ol :\Ii(CIIl 	I 
99I-')', i 	atinv veat and also e'nutt me the OII1CI 	mse(IUC11 1 I1ul herieiis there uupan nn 

htV(Cuf 	!tlilt 

it 'itIi 	• 	I; ;.;ju el pla;a' i; 	;'ti 	n he; 	ha: the 	a kuhn 	1 
:ujueJme 	taut of huh 	that, uu:u; 	reiel',?k,;,J k 	C\ OIJIC( ;''I.fl vI 	Rtj; ;tI,eu: 
a pin uculir case or suuatio is equally eumuutkt to nuuv oihr person or e'ruii Of persons a.d 
in imiIhr rasa situat i'an for Wit urh the'S' not ic: aprroach any Xf 1Cm ri for just ire Evq't'1 
if necessat 	nI;iV tipprcsteli t. ('\t 	I or rn 	thl11 riftt 

An carl\: act'n tn ihi. iegar;t ls hie'i'uI 	s' u'.ite'd 2Ieac' 

faith I ,kII I v 

(J. Sm1o\Vil'u 
'jt 	( 	 ASi;;l ait 	I)ICfleCr C / 

	

	 ivjcinari 	\'im COfl uh- I i vttoui 

ATTESTED 'ys'i !"tc 'ha' !':i7 •', 

ADVOCATE 



I 

0. 

	 l.)ated. lIiil)liaI  the 
	7'J7)v G 	P 

Flie L)irccoi- (ciieral of \Vo rks, 
2P\V). Nirnian 1.3havan. 
New Delhi - 110 Of! 

('I'hroiih proper chan ic I) 
Subject :- 	C rant of,  Notional Seniority and coiiseq uctitial l)eliCii( thereupon. 
Rel'.no. :- 	011iec order no. /26/2005 tiC-Ill (It. 28/02/2006. 

l)ear Sir. 

This has a reference to the olhice order no. mentioned above vide which in compliance with the direction of 
I lon'blc C,Vl'. Chaiidiarli lknch in GA I 260/Cl 1/2003 by its oider no. 29th .1 u ly. 2004 in the case oiA.R 
Gaih and others, the DG W has granted National Seniority to the Assistant Engineer who were a party ill the 
case and were appointed from the date and ycar in which the vacancies arose. 

In this connection. it is stated that m' name appea at Sl.No. 265 vacancy of ear 995-96 as per DG \V 
office order no.SE(1 )/.l E/Dept.Lxam/98-99/ 1710 dated I 6/2/200 I 

l:iirlher. it is stated that I am at present officiating as Assistant I ngiiiecr since I 2-06--200 I . As the seniority 
list of' ASSISi'AN'l' ENGINEER's is under consideration it is not possible for mc to give the relrcnc'e of 
sen only list. Iloweven my name in the result sheet re6.ried above lies at SI No. 265 ci lini ited DepU. 
exam nation he 1(1 Ofl 2 1-02-1999. 

In view of' the above circumstances. I am entitled for National sen ionitv and consequent ia I benefits we. I'. 
I 995-96. It is requested to a I !o me National sen ionit\ and other consequential benefit wx.f. 1995-96. 

IhiaiiLing'ou. 

hod. :- As slated above. 
'10(115 hlitIiftIII\. 

(N(;lt. 
Ass sti it (iigi neer 

MCD-l/MCSD-II. CPWI) 
1u I ihal ,\ irpoil. I niphal .(Maii ipur) 

Copy to :- 

'l'he Ch el' Engincer(N liZ). CP\VD. C'Ieves CoIon. DhanLheti. Shi I Iong-03 lir favour of '  in formation 
and necessary action please. 
'l'hc Superintending Engineer. Si Ichal .  Central Circle. Cl'WD. MaIugi'ain Mela Road. Si Ichar-02 for 
favour of' iii formation & necessary action please. 
The Executive Enincer. Manipur Central t)ivision-l. CP\\'[). I'tilihal Airport. Imphal for favour 
in formation & necessary action please. 

Ij 
(N(;ttANIAu) 
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- 64- 
Dated DooinDoorna ,the -O 111120016 

To • 	 rectov Genei (Works) 
Centat Pbflc Works Department 

irman Bhawan, 
New Delhi - 11001 I 

Throdgh proper channel 

9' ibject Grant of N tionl Senonty arid onequentil bene1it there upon 

p 

Respected sir, ' 

With due respect and humble submission, I beg to state tha,t sir, I had' made a 
• 	 representation to your good office vide my letter no. Nil dated 20.06.2006 (Xerox copy • 	 attached ) which was forwarded by the office of the Chief Erigineer(Elect) EZ, C.P.W.D. Nizarn 

• 	 Palace., 234/4 AJ.C. nose Road, Kolkata-20 under, letter rio.9137197-AdmnNol-IX-A dated 
28.7.20(J6 (Xerox COPY attached) seeklnq grant of National seniority in the grade ot Assistant 
Engineer(Elect) and also other consequential benefits there upon with effect from the date: 
and year in which vacancies arose as was done in case of Sri A.P. Garg and others vide 
your O.M. No. 8126/2005-EC-itl'dated 2.1.2006 and no..8/26/2005-EC-111 dated 25.5.2006( 

• 	 Xerox copy enclose.(l) in compliance to the direction of the Honorable C A T Chandigarh 
- 	.-. fs A P I... 4 ''f l%rr 	 .., 	 S  

L'I iIi I Vii 	IU ii JVIUUJ UL5U 	iUiy 	, . 

Sir, more than 4 (Four) months have been passed but nothing has been hearl 
from your end so far regardirg grar,t of National Seniority and other consequential henfit 
there upon in my case as prayed for, resulting loss of financial benefit for me'. 

in this regard I would like to apprise you once again that' sir, my name appears at 
SI. No. 14 ( Eligible candidate for AE(Elect)) vacancy of year 1993-1g94 in the result of 
Limited Department competiflve Examination I 99 declared by the CPWD Training lnstitute 
Ghaziabad vide no. SE(T)/i/JE/ Depart. Exam/98-9911710 dated 16.2.01. Further, itis stated 
that at present I am officiating aAssistant Frigineer(Flect) since 3-fl-2OOI. As the Seniority 
Ust of thc Assistant Enginccr(Elcct)'s is undcr considcration, it is not possiblc for me to give 
the reference of seniority list. However, my name in the result sheet referred above list Si.: 
No. 14 (Eligible candidates for AE(Elect)) of Limited Departmental Examination held on 21 
02-i 999( Photo copy encOsed for your ready reference). ' 

In view of the above I earnestly request your honour kindly to look in to the mM1e 
sympathetically and grant me the National Seniority in the grade of Assistant Engineer(Elect 
w.e.f -1 993-94( Vacancy year) and also grant me the other consequential benefits there upori 
my favour without further delay. 

it is not be out of place for mentioned here that this is a Ruling of Honorable 
Supreme court of India that, Justice/ relief allowed to any other person or group of persons in a 
particular case or situation is equally entitle to any other person or group of persons placed ir 
irniii c& i[ution ioi which they need riot to ppioach .riy CAT/ Court Ioi justice. 

However if necessary I may approach to CAT! Court for Legitimate right.. 

An eaiiy action in this regards is highiy soiicited please. 

Thanking you. 

p1  pw; 
OC 

AIDV 

Youi aihMly 

(Diken ciii ndra Boro) 
AssistftIi Ennecr(EIect 

Elect & Mech. Sub Division 
C.P.W.D DoornDooma 



To 
'lle  Director General (Works) 
CPWD, Nirman Bliawan 
New Deihi-IlO011 

1)ated'7/ 11 / 2006 

(Through proper channel.) 
Subject: - Grant of Notional Seniority and Consequential Benefits there upon. 

Respected Sir, 

With due respect and humble submission, I beg to state that Sir, I had made a 
representation to your good office vide my letter No Nil dated 29-4-2006 (copy attached) 
which was forwarded to the central office by the Office of The CE (NEZ), CPWD, 
Shillong under letter No 5/84(2006 Admn at 07-07-2006 (copy attached) seeking grant of 
Notional seniority in the grade of Assistant Engineer (chil) and also other consequential 
benefits there upon with effect from the date and year in which vacancies arose as was 
done in the case of Sri A.P. Garg and other in O.A. No 1260/0H/2003 dated 29/7/2004 of 
honorable Central administrative Tribunal, Chandigarh branch vide your O.M. No 
8/26/2005 —EC-ffl dated 28/02/2006. & 8/26/2005-EC-111 dated 23/05/2006(Copy 
attached). 

Sir, more than 4 (four) months have been passed but nothing has been heated 
from your end so far regarding grant of notional seniority and other consequential 
benefits there upon in my case as prayed for, resulting loss of fmancial benefit. 

In this context, I would like to apprise you once again that Sir, my name is 
appearing at SL No 17, vacancy year 1994-95 in the result of Limited. Departmental 
Competitive Examination 1999 declared by the C.P.W.D. Training Institute, Ghaziabad 
vide No SE (T) JJJE/ Depart Exam] 98-99/17 10 Dated 16/0212001 and my seniority No is 
2563, in the seniority list issued by the central office vide No 29/01/2002-EC-ffl dated 
04-06-2002. 

In view of above, I fervently request your honcur kindly to look in to the 
matter sympathccally and grant me the Notional seniority in the grade of AE (civil) w.e.f. 
1994-95 (vacancy year) and also grant other consequential benefits there upon in my 
favour, without further delay. 

It will not be out of place to mention here that there is a Ruling of Hon'ble 
Supreme court of India thit justice/ relief allowed to any person or group of persons in a 
particular case or situation is equally entitled to any other person or group of persons 
placed in similar case situation for which they need not to approach any CAT! Court for 
justice. 

An early action in this regurd is highly solicited please. 

Pole e0c .40 

Yours faithfully 

(H.C.Rabha), AEC) 
Tezpur central Division 
CPWD, Tezpur-784001 

ço/c 
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To 

ftc Director General of Works, 
( PWI) 	it iii in IThawan 
Ncw Dclht- 110011 

fhrough pioper  cbcipiic 

Subject - 	Grant o[NoflOflaI Sç,1witVa 11 d conSçlt1cfl(1I bene 	t130!L 

Ref:- 	Office or(1ero. 

I his has a icfcrcncc to Omcc Ordcr mentioned above vide which in comphaflcc with ducctiofl 
of I lon'ble CAT, Chandgarh I3cneh n OA 1260/Cl 1/2003 by its order on 29-07-2004 in the case ot 
A.P. Garg and other, the DGW has granted Notional Seniority to the Assistant EngineerS who were a 
party in the case and were appointed from the date and year in which the vacancies arose. In this 
conflcctlofl, it is stated that my name appears at SI. No 259 vacancy of year 1995-96 as per DGW 
Office OrderNo SE (1)/JE/Dept Examl98-99/1710 dated 1602-2001 

urthcr, it is stated that I am at present officiating as Assistant LngincCi since Z 
I 	

/04/2001 As 

the seniority list of Assista 	
Engineers is under consideration, it is not possible for me to give the 

rclrence of seniority list. 1 lowever, my name in the result sheet referred above lies at SI. No. 250 of 
limited Departmental Examination held on 2 1-02-99 (Photo copy enclosed For yourrcadY rcicicnee) 

in icw of the above, I am entitled for Notional Seniority and consequential henctts w.c.f 
I )95-96. it is requested to allow me Notional Seniority and other conscUefltial benclit v.e.f. 95-96. 

blianking You. 

Nnclo:-As stated above. 	
Yours ffully. 

• 	Dated: - Siichar fj 	l!• 	 . 
(R.C(l)as) 

Assistant Engineer 
I BI3R (M) Division, 
CPWD, Malugram 

Silchar-2 

Copy to:- Ihe Chief Engincer 1BBk (MZ), C1WD, Paribahan Nagar, Matigara Siliguri 2. 
The Superintcfldillg Engineer, Silchar Central Maintenance Circle, C1WD, SiIchAR-2. 
The Executive Engineer. 1BBR (M) Division, C1WD, Silchar - 2. 

R.C.  1)AS 

OLMAGIft II 	

S1 D 

4DV0T 



.I'I-IHl.IH(lII 

I 	IIU!Ii 1 )1  II 'l II 	itiiicI) 

S',h1 1 	(iiaiiloJ \'oi,iiiiul SJl(uIjj uiui lit/St jJ!L itfuil IHuf I/ui.1(L;oI! 

( III Iiti if ? 02'011( 

	

- 	 / 

h i 	lch:rcllck to ( ) I I 	( i 	I I It III Ill It ti 	11)1s 	S It II 	\ hich III ( 0111 ii 	ii IL L mill LIII t 	It )I 

lIItIli 	us 	it 	LIlil 	ii .19 () / 2fl() I 	Ii tilt. C I''t 	ttl 
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I)t.jI F. \llii) 9 	17I 1 1Ii(t.1 I(t (L.()I 
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YoursI iiili 	ill 

/ 
I ):itt it: - 	mli 	i:m, 	 ('iirc'.sIi 	hiI) 

Aut lilt I I1ullt.t.. I 

	

1IhU 	([\1) I)imiiiii 

	

(. P\\ I) i\lihiit I 	Ill 

i Idl:Ir-2 

Ii i 	III 	I 	I 	ii' 	HILt I 	IiII 	i 	 I\\ 	Ii 	1 	iii' 	I 	iii 	I.) 	II 	''I 	uIi;1II 	"lull 	1111 
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-ttIlij\C. I'Ilt'IlIttI. IiII 	I) 	i-.tfl•  ( 	I>\\ I). 	itc.li;n 	.. 

• 	 ( ii(:n I'M. 
ATTESTED 

ADVOCATB 
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The Dir ecotor General of Works 
CPWD, Mrman Bhawan 

w
r'1.; 

(Through Proper Channel) 

Subiect 
	

GRANT OF NOTIONAL SENIORITY AND CONSEQUENTIAL 
BEN EFITTHERE UPON. 

Ref 	- 	No 8/26/2005-BC-111, Dated. 28/02/2005, Nirman Bhawan, 
New Delhi. 

Sir, 
'l'.h.i.s has relerence to order no mentioned above , vide \vhich is 

coinpinuice to tI.ie (lirections of Honbie CAT, Chandigarli Branch in OA no, 
1260 1/CH/2003 by its order on 29/07/2004 in the case of A.P Garg and. 
udiers Vs UOi & others, the Director General (Works) has granted notional 
Scriionl:y to the Assistant Enginecr(Civil) who were a party in the case and 
were appointed on the basis of Limited Departmenta.i competitive 
uxaiu.inauoi.i, 1999 with elTect from t].ie dat.e and year in which the 

ncie arose (Copy attached), 

On the basis of it. , with due respect I like to appeal before 
ou that uw name appears at SI No. 01 as per DG(W) No: 30/8/2000 BC 
ii and office order No 7 of 2005 dat:ecl 17/January 2005 and in para 03 it 

10 utecI " The position of Seniority list will be intimated later on" •(copy 
ai.I acheu) 

In this Connection I like to state that I am at presen ....fhcithng 
a Assi,stanl: Engineer since 28/02/ 2005 and. already sent a. representation 
to your good office vide my letter no nil dated 15/06/2006 which had been 
orwarctcd to Director General (Works) by the office of the Chief Engineer 
(NEZ.) CPWD, Dhankhcti, Sh;illong vide letter No: 0735 dated 24/07/06 
(C'pv n I Inched) seckirig grant of No I.tonal Sc itiority i " I the grade of Assistant 
Engineer (Civil) and; also other consequential. benefits there upon with efbct 
from the daLe and year in the which vacancies arose but Sir, unfortunately 
though more thnn 05(Pive) month have so far elapsed , noth.:rng jj been 
heard horn your end. The resultant financial loss, and mental agony is 
quite compreilensil-)le 

In the  view of the above, I fervently recluest your honour kindly 
to look in to the matter syxnphetically and grant me the Notional Seniority in 
iiie ginuc of .:\ssjslaj.1t Engineer (Civil) and also other consequentiaj benefits 
thew upon in my favour on the basis ofT the result of Assistant 
En inee.t (Civil) Limited Departinen tal Corn 1)et.i'c Examination .1999 held by 
(-..FW].) Irainmg institute on 21/02/ 1.999 at an early date. 

flianiüng You. 

4-TTESTED 

ADVOC 4rr 

Your Faithfully 

4,c,)&//)-1 z) 6 
Mrs. Saraswatj Konwar 
Assistant Engineer( C) 
Tezpur Central Division 



the l)iiecir Geiieial of Works, 
Nirman Bha\van, 

/ New Delhi --110011 

rough proper chinnc1 ) 

Subject: - 	Giant olNotional Seniority and consequential benefit thereupon 

Ref:- 	Office Order No.8/26/2005 EC-KIlI dated 28-2-2006. 

This has a reference to Office Order No.mentioncd above vide which in compliance 
with the direction of 1 -Ion'ble CAT,Chandigarh Bench in OA 1260/CH/2003 by its order on 29-7-
2004 in the case of A.P.Gar-and other, the DOW has granted Notional Seniorithy to the Assistant 
Engineers who were a party'in the case and were appointed from the date and year in whichthe 
vacancies arose. In this cQnnection, it is stated that my name appears at S1.No.131 vacancy of year 
1994-95 as per DOW Office Order No.SE(T)/JE/Dept.Exam/9899/1 710 dated 16-2-2001. 

lurther , it is stated that 1 am at present officiating as Assistant Engineer since 16-4-
2001. As the seniority list of ASSISTANT Engineers is under consideration, it is not possible for 
me to give the reference of seniority list. 1-lowever, my name in the result sheet referred above, lies 
at Sl.Nio.l31 of limited Departmental Examination held on 2 1-2-99 (Photo copy enclosed for your 
ready reference). 

In view of the above, I am entitled for Notional Seniorit' and consequential benefits 
w.e.f. 19c-95. It is requested to allow me Notional Seniority and other consequential benefit w.e.f. 
94 - 95. 

Ilianking you. 

Enclo: As stated above. 

Dated. 0 uwal m t i 
The-1-.1. 

Cop)' to:- 

Yours faithfully, 

4-4  (RAMEN ORAl-I) 
Assistant Engineer 

Guwahati Central Sub-Division-I, 
CPWD,Guwahati-78 1023. 

The Chief Engineer(NEZ),CPWD, Shillong-3. 
The Superintending Engineer,ACC-I,CPWD, Guv'ahati-2 I. 
The Executive Engineer, GCI),CPWD,Guwahati2 I. 

e-~ 

( RAMEN I3ORAI-1 ) 
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i n 	 I)atcd: 	/1 112096. 
f 	The l)kcctor (eneiaI (W(1rks) 

('I'\Vl),Nirinan lihawan 
New I )&Jhi- I 110011.  

I hmugli proper channel) 

Subject:- ( irant ol Notional Seniority and consequential benelit there upon. 

Respected Sir, 

With due respect and humble submission, I beg to state that Sir, I hade made a 
representation to your good otlice vide my letter No. Nil dated 29-06-2006 (zerox copy  
attached) which was fiirwarded by the Office of The CE (NEZ),CPWD,Shillong under ktter 
No.5/84/2006-Admn. dated 1 2/07/2006(zerox copy attached) seeking grant of Notional 
seniority in the grade of Assistant Engineer (Civil) and also other consequential benefits 
thereupon with effect liom the date and year in which vacancies arose as was done in case of 
Sri i\. I'. Garg and other vide your O.M. No. 8/26/2005-EC-Ill dated 28/02/2006' & 
No.$/26/2005-EC-Ill dated 23/05/2006 (zerox COPY enclosed) in compliance to the direction 
of the Hon'able CAT, Chandigarh Bench in OA No.1260//2003 dated 291h  July 2004. 

Sir, iiiore than 4 (four) months have been passed but nothing has been heard from 
your end so far regarding grant of notional seniority and other consequential benefits there 
upon in my case as prayed for, resulting loss of financial benefit for me. 

In this regard I would like to apprise you once again that Sir, my name is appears 
at SL. No.26 of vacancy year 1994-95 in the result of Limited Departmental Competitive 
Exwninaion 1999 declared by the CPWI) Training Institute, Ghaziabad vide No. SE 
(T)l/JE/Depart.Exam/98-99/1710 dated 16/02/2001 and my Seniority No. is 2579, in the 
Seniority list issued by your good Office vide No. 29/01/2002-EC-IJJ dated 04/06/2002. 

In view of the above.'! cainestly request your honour kindly to look in to the 
matter sympathetically and grant inc the Notional seniority in the grade of AE (Civil) w.e.f. 
I 994-45 (vacancy year) and also grant me the other consequential benefits there upon my 
favour without further delay. 

It will not be out of place to mention here that (here is a Ruling of I-lon'ble 
Supreme Court of India that, justice/relief allowed tony other person or group of persons in 
a particular case or Situation is equally entitle to any other person or group of persons placed 
in similar case/situation for which they need not to approach any CAT/Court forjustice. 
However if necessary I may approach to CAT/Court foE my Ictigiturn right. 

An early action in this regard is highly sQlicited please. 

Yours faithful ly, 

(LAKIIYA RAM PA11R) 
Assistant Engineer 

Kltatkhatj Central Siib-Djvjsjo-1 
CPWD,Khatkhatj,Assarn. 

TES1 



	

THE CENTRAL A 	IHISTITIYE TIUAL 
NIV DELHI 

	

DATE OF DCCISIO,j 	19.9,1992 

Pttjonr  
Shrj JaPVr1Oe; 

	AdJOCDtO for tb Potjtjonc Varu, 	: 
p. 

union or Indic & ara  

Shrj P.P,Khur&n 	. 	Councni rot th. Repondanta 
CORAM / 

Thu Hon'bj a Mr , 5.P,rukarjj Vice Chairj,an 

The Hon'bl v ?9 r , 3,p,Sharc, J . 0 dici1 T1cbQr 

11 	Whthor ReportorD of lo41 ppurs 	y ba i1ouad • 	 . 	to 	ths 	Udgmant? v, • 	2. 	To beror , rr;d . to thq Rportar or not? 	S  31 	hthr thBir Lordahips ilh  of the 	 to v 	th fair oopy udg nt ?N 
4. 	

hthr it nocju to bQ circujat?d to oth.r Donchoo or the Tribunal? 

QGCC 	 • 

(Han' bla Shri S.P riJk8rji,yjc Chain) 

• 	
In thifl application dt;d 1t 1(ovsbnr 19B7 the 

• * 	applicn 	who Ig e saoubar of thQ Sclioulød Ctg and 
ha bean VrkinQ as 	Junior Enginour in tho 

Directorato GnUrCi of Vork, Cuntrl Public Vork 

Oportont, Ncu Dlhi ha3 cho.ilonçd the annr in 
uhich ho nnd ohtY 	cLc.aa JJnior En1nnr8 

wOrO prootud 	A 8 itcntCnOjicr by violatIng Lha 	•!h 
• 	rotor ay °g 	Car r8oryation or prootjon pooto 	cnd • -.- 	 •. 	 * 	

_J 

ppraptjtc seniorIty by cnatinghja 
r 	nd otjr Sahcdujed Cects Junior Enginuara 	inc1udd 

in th2.[l anal or pronotion a 	8itant En9iflo 	iUi 
• /•. 	 • 	 0 	 . 	 I,  

	

* cll. bnoquontI1 rlicfo iflCUin) orrsr 	of Pay. 	
5, 

	

• 	
• 	ATTESTED 

O 	

5 



I 	. 

11: 

2. 	Jhon the CCOO, hojdvor, vu 3 1kn up fur 

urguonte, the lntrjud counol f o r th 	c1iunt atotrd 

that thu t3f)pl I.C ilt Ion a h 0 t1j ho conniUuruj only in ronpeot 

of tha individuol 	rjuvuncu of thu upplicant uho u 

prnrnotion aB Aeiotent Enginaor fro196atid not fror. 

1907 with all oonequntlol bon;rila. 	Thq bricf fuot 

of the cooc Qre as follou, 

The applicant 'uhu ia & number of the 5chadulcj 

Cooto, joined 5urvicu e&Junior Ençinuur on 2.3,76 md 

to auch he JQ entitled to promotion uoAeitant 

Ençinoor 	cgain3t a re3orvoLv8car?oy in iccordonca iith 
L 

the procrlbdronor ayoteo. During 1970-79,.du 	to 

non-availability of oligiblu Scho'Juld Ca3tv condidatcu, 

91 poata uhich uaro to be hued up by the -', had to b 

filled up by general cendidatuo ondthere was thuz a 

bucklog or 91 rcaorvDIvecancics to be filled up by 

Schdulod Ca3tu/Soheiulod Tribe cunddato. in 1982 

c9oinot 174 onnouncadv8cancic, a panel or 143 general 

candidetee 	and 34 Schadu1edCte/5ChedJl9dTrib 
Ui 

cOndidota6 vir..o.proprud. 	Initially the reeparidunto 

filled up only 50 vocuncirie 	all by general cotu9ory 

condidotoc utthout taking into account tho b3cklogor 

91 corriodovor vacncio.ar.d 34 vuconcicu to bufillcd 

up by sc/sr cendidatea, 	iccording to the opplicoiit 

in thu firal batch or 50 Junior Enginooro who ucro 

promoted no'Aooiatcnt Enginaoro,.ct loat 5, i,c, 

25 vacencioa ohould have gone to tho 52/5T cundidntu 

to rooku up thy ahgrt-fall or 91 vacsncia3 cnJ 

avoi1bi1Lty or 34 sc/ST 	nLntem Irci 	in tha 

pEnal, 	Thu applicant' a çriovmco lo that 	U' 

according to hie eaniortty 	.ra1tl:' 	' tu cc; 

ATTESTED 



• 	 ...••- 	 S 	 ! 

proparud in 1902 he could not h a v2 bp oii oppolntd aLnt 

• 	thu 25 ruoarvuvaoonciva out of 50 vuct':iin oronU ) y 

• 	filiod up by çonorol candidatu in Uovcbur 1903, hi 

: 0 h 0 nc c a of 	ar1icrprOotion voro duatroyd by the, 

roapondunta by promoting 45 gunorl candidfltt8 froo thu 

• 	panel or 	1982, in 0coober 1903 cvun thouqh 22 of t h a a o 

vuconulue ehould hove çonu to the Schu1QdCBtu/ 

Sohudulad Trbo candidctu&, 	In that CDaO , he ehould 

h ave  boon pronotod in Dccnaber 1903. 	It may be 

• 	
ontionud that in the panol of 17A, thu pouLtion or 	 S i 

thu cpplicaflt a monget ,  the 34 Schoduled Catu condiatO0 

	

000 third. fro 	the bottom. 	Uiu cnr 11cr rOproBuntbtiOflO 

have not brought forth any resultu, 

4. . 	Thu rtupondent° hava not (had cny cuntcr 	S  

0 

• affidavit dopitu8OVVrl cnnrtunttiuo çivun to thu'. 

• 	AccordinQly we hardthu loarnod coUn&ol for both the 

• 	 portioc 	uiththu toliouiflg ruoultu. . 

• 

•, 0 	 • 	Thu main point vhich fUu for doci&icn Iz •  

• 	
hothor 	hun vacaflciue 	 arufiliod up at diffuront 	•• 

• • 	• 	pointo of tio in batchea frog n.lnr9u/Par.u1 the 

r000rvatiOfl pointz can be icjnorod for oach bntoh in 

prorarencu to the poitiOfl in the 2an81 vhru S:hdulCd 

CoUt and Sohudulod Triba cundidatee OCCUP) rch l c  

pooit1Cn5 	jhilu the luarnad couna8l ror . t %,')r appliclflt 

	

that 	for ench botch the router paint3 ehpuld bu 
• 	

S 	 I 

:tu.l into cccOUflt out of £0 point or 100 point rotr,r 

in 
• 	 ••.Y:aD p r cacLb0d ror, dutirIn Ing 	

thu nub9t or ruourva& 

S  

 nrQ 
t..•:00çgu, the learnod 	Ouncl for th 	rccpr.1tG 	ua 

of rii1 	up 	in onc ot or in 
qequ;nce 

ATTEST. 

- 055 	- 	
••.-'' 	 ...-...- - - 	 - • '.5 	- S 

 . 



butchn ohould Collou ti 	nqucncu in thu pnl. 	Thi 

arguuont gouo counter to thu upirit or rvrv&tiun, flu 

routQr pointt uhuthur on a 40 point or 100 point baulD 

15 a running routur 'jhich hoo to bo'tukun into acoount 

as cnd uhun the' vacenca rc filiod up. For azch botch - 

ccvring 	particuiarnporof pointa, the nuobor of 

vacanoica.ruaervad..tor,S,chodulud Cactoa ond Schadulud 

Tibuo ia dturiinodbytho rueurvol pointa in the routur 

uhich rii Jtthifl : that span. Tharorora in the fir at 

betch of,Qucuncioa,f11;d up in Hovurbuc 19U3, th 
• 	rooponduntO'UhOJid • hvu 	pp1iud 	thá 	 i rdtur arid cppontad 

• 	1C 	L/ UIUOCUu 	 piioi 	in thu order of thuir 

• pouition1tho pani. This uhould have boon rolloupd 

• 	
in the uocond batch of 45 vocon:eu rifled up in 

Docoor..1 .963 9 0 . th.nub9r of r8OtVvcQnc1C5 	briDing 

rrop throoturehouLd have boon added thu back-loç of 

carriedforvrd vacanciot rrom 1970-79 and not vtorothri 

50, of thu vecanoiva 	in each botch ahould • hcvQ çDnn 

• 

	

	to thu SC/ST cndidutn in the panol of 1992. Th" 

laurnud couno1 roi thu applicant brought to our ntLc 

thu duciaton or the Principal Bunch or th9 Tribunot datad 

31.7.1991 	in O.A 1301/90 randarud by thD Hon' blu JuutS.cu 

U.C.SrlveStavb, Vico Cheirn. 	in that C5flQ , thu 

• 

 

iapplicant m Schoduied Tribe c2ndidatu wes 16th in tha 

pnoi of 16 oricura for prol l ,o l iorr ti n Aaaitnt Lnbour 

• 

 

Ccnr~ l s aionar $ 	 He wa3 not pro-oted bucsu5U of hie IOU 

poattion ,ovon though' in a000rdonc$ w ith thu 40 point 

• router, point 	una to bo rndu avnll:blO to 

ATTESTED 
/31 



/T hu rollou'fflc:oxtrt 	
frog thet ju 	uoujd ha roIgv fl t - 

tiovo  
thu cuo0 	T h u 9on 

	throçh Lh 	
On.tire r9cord 	of 	I / .pouj. rcQdj9 

 
tho po Z, t or Prootion Ic  

16 	o  hoz o 	
oloor. 	Th 	D 	dc1rcdo' Prn dlt 	

0:1t. Vocncjo0 	
xItd, 	

0 	
that 12 

 Vhotovor 	oay buth 	1(1 
• 	

OItj, 	CCQrdjnoLo
pin, one to 90 to the 	PPIi0ant • 

ha3 rloo-,boonadltt 
	

(5T) 	Thi 
8 uch, th 	

by thg r 	P°fldnt 	Ac 

	

pp11ct 	
rongfuij dr1vo th proQtjc 	 p 	d of 

to bo 
nd aCCOrI 	ho i 	ntItid • 	 oot 	to th 	aLd 	

tho data othu 	oro prornotudc 

	

Thu f011oujh0 Ox
trnct0 rrOr,  the 	lnIc try of HPAo Affaire 

°.LNo. 1O/52/73ctt (SOT), dated 24th nay, 
	94 , vo u j GI c 	bo Par Linnhj 

Stncu In th  
cxa jfl0j0 	

c 0 
•dircct r2crujtant throu9h 

QOncrII 	1 1  
rv appoIht d 	 th e 	 cIcctd condit 

 eIjt0 	
th 

13  

	

QUtjo 	c 

t 	
b or 	

of appoInt0t 	BhoUid bB a r d g  a9njn 	
rc:vrY8d Vaccncig, 	VIIj not arLc : 	

flQruuly 	Hovovor, 	c ce8e h occons to thy nOticy • 	of thig OPrLnt in 	ich all thj candidatea  oQIootod rot*8 PPointasnt 	
by dlruot rQcruItvnt 

throuQh OxIn8tjofl could not bR 
Q PPo 1 ntvd 	t th CQO tims z;nd °ffcra or 8PPaintnL were Sn to c fv candldat;c 	only, uithout hovovyr 	tc1n9 into 0000unt 	the rQrvatj00 	

SC0dUISdCI and 5ChodU1d Trjb,0h
jchvOuld hay0 bco0 - 	- 	

dug COPOtQt?ly 	in tho 	
Th 

rcajriIn9 candjy0 

 
bGtCh0 	

vory cOpointOd 	In oUb6oquaflt . 	Ae a rouIt , 	cac of tha 5ch0dU1d Cacta/ 

	

• SChaladTrjb a a cgndjd0t98 	un boyr PP°ifltd 	in. thy firot batct Ity1f 	oppojn,j • 	
'' only in tha cocond botch 	

;( 
Lhcou9h 3xAm,Ination 	

for djtgt rccrjjt_t con't 

ATTESTED 



( I'  

1; 

•1 

be z  du 01  12 ult on s o Uoly 	tho corrcct Procdurc v c .j 1 
Lh 

• - 	rervd 	(or 5c udjed Cnetç, 	Co1cd o Perat1y 	ccordjn0 'to  t hc rootcr In on - h boh ... r appoint.oafltol und W na k gP P OUnent of th • 	...' ','),--____________ 	• 	•,• .......... 	
fluibr of Qfloraj 	nd 

• ' 	
' 	 1 	 - - 

• Schodulad  Tr ib`33 ' c an didatva 
in tho'cJLi/ • 	

- in t 	roct 	ond circut0n08 	o a110 	the PPIiCutjon 	to'th9 Gxtgnt' or' dire cting the rponnt 
to rollow the 40 point r03t 	(or each batch of vacn:j- 
f1i1d, 	

1933, Docbwr 	1983 and 
• 	. 	

include  the bock—jo9 or oorrjod forward 
reeerved 

vca.ncie8 a10 , eubjoct to the condition that 
not POrc than 50, or ti)q VCCncj3 or OnCh betch 	ohoujd 
bu tilled Upby S•chedud 

Ce5te/S 	eduled Tribe condidatc, 
fro 	t - ha peri1 of 1902. The pplicant 	thould be given 
flOtIOno1pTQ' j 	nL Engineer iii hin 

in the panel cgaint the raeurved vacncj 	or occh 
botch co rovkècd , 	te of xcitual prorotjon ehould 

bo onto datod to thu datoonotjono1notjon on 

the above boejo 	1th nil oonoquntjj benefjtn 

• 	including thotof. seniority in the codru ol Alotant 

Enoinnmr- an trio above lIne! oliould bp cop1etcd 

• 	vi thin a period of thrg aontho fr 	th 	dots or 

CO'Jnjcotjon oCthje odr, T h 3 r 	will be no ordur 
• 	08 t3 coeta, 	•. 	• 	.•• 	. 	. 	 fl 

tk 

.: 	
• . 
	•••:• 	 • 	• 

itL 	tUL Cut 

(S.P.Iukji)  
Udic1e1 	abvr. 	• 	. 	•7 Vice Chajrn 
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